
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shazia Kousar 
D/0 Mohd Iqbal 
RIO Mangotra P.O Marmat, Doda. 

vide Notification No. 506 dated 10.07.2018 has been declared as 
Absolute/Final. 

By Order d"/• \ ~:vl ~ C)_)\v 

No: ~671·1-~1./ 12-4 }zp Dated: 

(MohammaJtldYas~·n igh)~ · 
Registr Ad . )~ ~' 

. . 0 ,) 

o6. i vd ?-ol-l o"' 
I 

Copy forwarded to the: " 
I 

1. Principal District ~md Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Bhaderwah 
5. CPB e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shazia Kousar, Advocate 

...... for information and necessary action. 



' ' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATIO·N 

No: Lf9 ~ J.vPt/1?4 Dated: ffl[~-;,_J 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Daanish Makhnotra 
S/0 Subash Chander Makhnotra 
RIO Village Shah pur, Tehsil Bishnah, District Jammu 

vide Notification No.1848 dated 15.03.2018 has been declared as 

Absolute/Final. 

0 d \' 1 ..a---:-C .. ~ 
By r er ,.-, ~ ~t-~·~(\\0~\'v \ 

(Mohammad Yasin Beigh) 

Registrar (Ad~~/.~ ,, 
4 lPt·f~P t . ~~~~~'f 

No: 61§ ~ {J;J-- '1 Dated: tl)i t:l 3_ ~ ?.-> '-} ' 

Copy forwarded to the: -

1, Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. · 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping racord of the same. 
7. Mr. Daanish Makhnotra, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act; 1961 in favour of: 

Mr. Karan Talwar 
S/0 Narender Talwar 
Ward No.-3, near Fire Station, Batote, District Ramban 
AlP H.No.245, Lane No.9, Shakti Nagar, Jammu 

vide Notification No.1539 dated 03.03.2018 has been declared as 

Absolute/Final. 

By Order . . r&v"'~/ 
r-> . () _ \\lru \~ 

(Mohamma Yasin Beigh) ~ ~' 
Registrar (AdnJ.)\w:-

o~[o3/?-o:l--l ~~\) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. · 
7. Mr. Karan Talwar,.Advocate 

...... for information and necessary action 

,. v~~ 
Regis~:ai~} 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION. 

No: ~I ~ ).o~tj R~ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of:· 

Mr. Vishal Kumar 
S/0 Varinder Kumar Bhagat 
RIO P.O Nodi :Nala, lndrala, Tehsil Tathri, Distt. Doda 

vide Notification No.1310 dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order ----~~~ 
(Mohammad Yasin Beigh) 

Registrar ( Ad~d-~,}r 
D:; [ o) ) ')_(, ).) 9rvv 0 

I 
No: ££I~ bC~{ f<.Y l'--~ated: 

I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. 
5. 

President, District Bar Association, ;;l~.«l.{... P.Jho...dlJuNeth. . 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Libraria·n, High Court Wing Jammu/ Srinagar for 

7. 
information and also keeping record of the same. 
Mr. Visbal Kumar, Advocate 

. ..... for information and necessary action. 

\ . ·~~~\ 
r]· ~ --lo'\ Registrar (Ajml)_ 

L~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

NOTIFICATION 

No: S:;_ ~ JN-1} Rqoated: 

Provisional admission as an Advocate, granted under the · 

Advocates Act, 1961 in favour of: 

Mr. Abdul Rehman 
S/0 Lakhia 
RIO Khanater, Tehsii Haveli, District Poonch 

vide Notification No.1782 dated 13.03.2018 has been declared as 

Absolute/Final. 

By Order "". ~Ov--.,.;-~1 
(Mohammad Y asin Beigh)Q_ . 

Registrar (Ad~.~~' 

No: 669- (,,,I M! !fated: CJ r) 0 3 I ~ 1-J ~,%"-
1 r 1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of.lndia, New DeihL 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President,. District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Abdul Rehman, Advocate 

...... for information ·and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Akash Manhas 
S/0 Krishan Singh 
RIO Viilage Ghou Manhasan, Tehsii & District, Jammu 
AlP W.No.2, Ghou Manhasan; Main Bazar near Gramin Bank, Jammu 

vide Notification No.l513 dated 02.03.2018 has been declared as 

Absolute/Final. 

~ . \____.OV".,J~ 
(Mohamn1ad Yasin B.eigh) 

By Order 

. Regist~A~ 
0
k\ 

No: 611 - 6B ~f41 ~ed: ~5:~ 63/ J-4 }.I _y~ 
Copy forwarded to the: -

) 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

4. 
5. 

of Government Gazette. 
President, Bar Association, High Court of J&K, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploadi.ng on the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 

7. Mr. Akash Manhas, Advocate 
. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Sectidii 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Viksha Devi 
D/0 Bir Singh 
RIO Sangaldan (Bani), Tehsil & District Ram ban 

vide Notification No.1686 datd 06.03.2018 has been declared as 

Absolute/Final. 

By Order I ..,..;~\ 
. ..-? · ~..f,N'- .,. OVl \ u j \ 

(Mohammad Yasin B igh) o 
5 . Registr~ 0~ 

No: £e:\~ 67 ;_f l(cy{ t{ated: or I b 3 [ )..o )_ J oU. 
I I I I ..i 

Copy forwarded to the: -

1. Principal O,istrict and Sessions Judge, Ramban. · 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Vil\.Sha Devi, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR A 1, JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

- * * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

· Mr. Abhay Raina 
S/0 Ashok Kumar Raina 
RIO Village Sui_P.O Police Line, Tehsil & District Udhampur 

vide Notification No.1243 dated 01.01.2019 has been declared as 

Absolute/Final. 

By Order 

No: b q'}J ~ l!J o(fZ 4! tlated: 

Copy forwarded to the: -

t·. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

4. 
5. 

of Government Gazette. 
President, District Bar Association, Udhmapur. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Librarian,. High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 

7. Mr. Abhay Raina, Advocate 
. ..... -for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Cou.ncil under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Barish Kumar 
S/0 Jagga Ram 
RIO Raipur, Satwari, Jammu 

vide Notification No.486 dated 10.07.2018 has been declared as 

Absolute/Final. 

By Order ,.., . ~I>I'~Yj 
(Mohammad Y asin B igh} · 

. Registr r (Ad ·\} 

No: ]c>[ ~ 1 oil j t<.q '--fated: or-{ b ?J / '}o 'l- l 
7~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President,· Bar Association, High Court of J&K, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Barish Kumar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: S] *')o').'fRbated: 

Provisional admission as an Advocate, granted under the 

. Advocates Act, 1961 in favour of: 

Mr. Sarfraz AhmeP 
S/0 Allaha Ditta 
RIO Village Chhajla, Tehsil Mankote, Mendhar, P,oonch 

vide Notification No.1283 dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order 

. -:~tv t p No: ID9 .-. · · f'.~ 1Jated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu fo·r publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of .J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Sarfraz Ahm«d, Advocate 

...... for information and necessary action . 

. \ ~~. or:sJ..A 
r-,· ~ 0'-'\ 

Registrar (Ad~.) ~~, · 

~\'«' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: r8 ~~ l Dated: ·~;~~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Himanshoo Atri 
S/0 Baldev Raj 
RIO Lakhnote, Nagri Parole, Distt. Kathua 
AlP Ward No.16, Shiva Nagar, Kathua 

vide Notification No.1185 datd 16.11.2018 has been declared as 

Absolute/Final. 

~ 

,.-, • \ __...&-!'~~~ 
. . (Moham~in, Beigh} 

By Order 

-]!~ ?~~~~ .1~4):~P _ . RegistrarCj~~} 
No: ~. ,_ ·. · .~ ; 'y · · Dated: C>S J b 2 / J.-o?-/ 4-f . I ) 
Copy forwarded to the: -

1. Principal Qistrict and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Hima:nshoo Atri, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act,. 1961 in favour of: 

Mr. Ashiv Choudhary 
S/Q Cha;ran Choudhaty 
RIO 505/5, Nanak Nagar, Jammu 

vide Notification No.1172 dated 15.11.2018 has been declared as 

Absolute/FinaL 

By Order 

No: ":f$-:;f;s1.../f<~) L-16ated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government P~ess, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Ashiv Choudhary, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

. No: 6o ~ J.o?-1/~&ated: o:rjtJ 2/ ')o2- I -
Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ayush Sharma 
S/0 Ram Paul Sharma 
RIO H.No.36, Patel Bazar, Purani Mandi, Jammu 

vide Notification No.796 dated ·15.10.2018 has been declared as 

Absolute/Final. 

By Order· 

''23. rt.,·,o· - jfl-~ I\) 
No: _,-;::; -,-r-r · loated: 

Copy forwarded to the: -

. 1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New DeihL . 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President-, Bar Association, High Court Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on tt1e official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Ayush Sharma, Adyocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aniruddh Sharma 
S/0 Rajneesh Chander Sharma 
RIO. H-.No.l/111 Vikas Naga~ Sarwal Jammu 

vide Notification No.1256 dated 01.01.2019 has been declared as 

Absolute/Final. 

By Order ~ . ~()>.1'..;._ tJ \0 'J. ").. \ 
(Mohammad Yas~!jh) Q .. 

Registre ~~'K' 
or J oJ ( u ?-I · 

I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Gourts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Aniruddh Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6?- · Ra 
Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Versha Anthal 
D/0 Deepak Chand 
RIO Ladhwal ~ore, Tehsil Batote, Distt. Ramban 
AlP Sector 3, H.No.4, Pandoka Colony Paloura, Jammu 

vide Notification No.l347 dated 03.01.2019 has been declared as 

Absolute/Final. 

By Order 

f_f N') · '!'&/' 1 {J [\ ~ lY . 
No: ··:T'1:Jf'":'~ 'i2·1 !"'-' Dated: 

-.-- I --4--.---+-.--~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rqmban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Versha An thai, Advocate 

...... for information and necessary action. 



HIGH COURT Olf JAMMU AND KASHMIR AT JAMMU 
(E:xercising'.powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

NOTIFICATION 

No: -=...::G ~-}o ).---.--~1 ilfoated: t:S / b ?J j. ?-o! 1 

Provisional admission as an Advocate,· granted under the 

Advocates Act, 1961 in favour of: 

Mr. Dharamvir Khajuria 
S/0 Mukand Lal Khajuria 
RIO Lower Gadi Garb, Jammu 

vide Notification No.1261 dated 01.01.2019 has been declared as 

Absolute/Final. 

By Order 

Principal District and Sessions Judge, Jammu. 
Secretary; Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 

4. President, Bar Association, High Court of J&K, Jammu. . 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. . 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Dharamvir Khajuria, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Vipul Sharma 
S/0 Kulbhushan Sharma 
RIO H.No.106, Padha Street, PuranLMandi, Jammu 

vide Notification No.l311 dated 02.01.2019 has been declared as 

Absolute/FinaL 

By Order \ -OJ'-,) ~\ 
T7 ~ ·~ ~\Qu\....-

(Mohainmad Y asin Beigh~ 

Regist (A~.) ,Jf' 
No: £61 __. b~ \d (Z 41 t!ated: 0~ ( r; 3/ )a ')_ l J1~~. ~ 
Copy forwarded /o the: -

1 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jam·mu for publication in the next issue 

of Government Gazette. · 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Vipul Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR.AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates ACt, 1961) 

* * * 

NOTIFICATION 

No: 41 J--o2-l Rq Dated: . D)! b 3 f ?-t>} I 
~~~---4 ~ I 

Provisional admission as an Advocate, granted under the 

· Advocates Act, 1961 in favour of: 

Mr. Syed Hadi 
S/0 Syed Mohd Shah 
RIO Farona Kargil, Tehsil Sanhoo, District Kargil 

vide Notification No.881 dated 17.10.2018 has been declared as 

Absolute/Final. 

By Order 
,....-:-, ~ 

No: 6'-"l,... f)?> b)~~ 1 'o~ted: 
I 

Copy forwarded to the: -

(Mohammad Yasin Beigh)Q, · 

Registr~~!~~'k' 
Df{()?>J~'}j 

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Syed Hadi, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMlVIU 
' ' (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ~t '4 )1J1-[/R-Dated: 6s={ (}1f ~"--I 
Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Vijay Singh 
S/0 Bikram Singh . . 
RIO Chappran, Tehsil Ukhral, District Ramban 

vide Notification No.1770 dated 13.03.2018 has been declared as 

Absolute/Final. 

By Order ,. \ ~~~~ 
(Moham~i~ Beigh) 

Registr~~~' 
adD 2/1-1 ,__ 1 

l 
No: £1-1 ·- ~ )$g / «4/ y;ated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for. publication in the next issue 

of Government Gazette. 
4·. President, District Bar Association, Ramban. 
5.. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Vijay Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

- * * * 

NOTIF~CATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shupam Sharma 
S/0 Kishore Kumar Sharma 
RIO H.No.l82, Rani Talab, Digiana, Jammu 

vide Notification No.l341 dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order \ }..·~ ~ 
r--, . ~(W'-~6"'-\\a~\Y 

(Mohamm·ad Y asin Beig~ 
Registr~r (A<Y\t\b ~\ 

l p J v ~"-\. 
No: ''?J- b2:() [ ((~ [_Dated: l)~f D 3 J '1o )__ / 
Copy forwarded\o the: - . l / , 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager; Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Cart of J&K, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

· website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Shubam Sharma, Advocate 

... : .. for information and necessary action. 

n·. ·(}./"~)..\ 
Registr· r A~.) J 

. . \o ;J.. 
·oV~.. \ / 



·.-. ..Jt.._ 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sa:qchi Gupta 
D/0 Yash Paul Gupta 
RIO H.No.222, Sec-6, Channi Himmat, Jammu 

vide Notification No.l342 dated 02.01.2019 has been . declared as 

Absolute/Final. 

By Order "\ - .. ~v\ 
.--,. ~gv--~t\0'~) 

No: brK- 6/ ?--fr'4tlated: 

(Mohamma.d Yasi~eig!f1 
Registrar (Ad .~ it;.' 

1 ~ ,.oJ.\8 
D.r-~D 3 I )-D J-f 

f I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jam1J1U. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

4. 
5. 

of Government Gazette. · 
President, Bar Association, High Court of J&K, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. · 

6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 

7. Ms. Sanchi Gupta, Advocate 
.. .... for information and ~ecessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU .· . ) 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Jatin Singh 
S/0 Gurvinder Singh 
RIO Q.No.ll, New Plot, Sarwal, Jammu 

vide Notification No.l324 dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order r>.\_____-~~ 
(Mohammad Yasin Beigh) 

Regist~r (AdtjJ..) ~ !J\ 
f . FJ.~'I\ 

b f/. tJ 3 r ).o 1-/ "'(II.. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Jatin Singh, Advocate 

...... for information and necessary action . 

., . . ~.;~)..-\ 

~/C)Il.~ J-\ 

--



HIGH COURT OF JAMMU AND KASHMffiAT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: lp. ~)0)-J }Rqoated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rameshwar Padha 
S/0 Pawan Kumar Padha 
RIO Rehal, Tehsil Bishnah, Distt. Jammu 

~·· ~ \ 

vide Notification No.1297 dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order ;---~. \ ~etJ' ~v-\ 
(Moham~sin Beigh) 

. Registrar (Ad~) ~0~' 
No: S"'8~-sY{,/~~JLtated: D.r)~J)?1l?.] ~ ~ 
Copy forwarded to the: -

1. ·Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of lf1dia, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, B,.ar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Rameshwar Padha, Advocate 

...... for information and necessary action. 



:• . .-. . ' ~, 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIF~CATION 

No: Jj) )6Jf Rq Dated: orlb31~)-j 
____;..---lt.t----1-. I I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Gaurav Sadotra . 
S/0 Khem Raj Sharma . 
RIO H.No.42, PVT Sector-3, Channi Himmat, Jammu 

·Sl 

vide Notification No.1334 dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order ,.,. ~p.J"~ 
(Mo.hammad Yasi~igh~. 
Registr~ (A< ·A~~~ 

· . I ) ~0 } 'i-v0 o\A.~ 
No: ~\11-'.$1?.2 /<~. Dated: D\i- 0 2 J ').!, 1-) . 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for. publication in the next issue 

of Government Gazette. 
4. Presidenf, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Gaurav Sadotra, Advocate 

...... for information and necessary action. · 

' ' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of. Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION . 

No: 4 & j ulf} ~4 Dated: 
I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Saqib Nazir 
S/0 Nazir Ahmad Bhat 
RIO Village Techer, Kuthtar, Tehsil Banihal, District Ram ban. 
AlP Asrarabad, Sidhra, Bye-Pass, Jammu 

vide Notification No.1644 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. · 
7. Mr. Saqib Nazir, A~vocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMffi AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 
-. 

Advocates Act, 1961 in favour of: 

Ms. Supriya Pandita 
D/0 Ramesh Kumar Pandita 
RIO 51, Extension, Janipur Colony, Jammu 

vide Notification No.l281 dated 02.01.2019 has been declared as 

Absolute/Final. 

r->. \ ~~~-y\ 
(Moham~n Beigh) 

By Order 

.· Registr~_t~~~ 
No: ~br- )lt-/R~ I ~eed: ad 0 ;I )-D ?- 1 . o.l-

. , r t 
Copy forwarded to the: -

1. · Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

4. 
5. 

of Government Gazette .. 
President, Bar Association, High Court of J&K, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website.-

6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 

7. Ms. Supriya Pandita, Advocate 
. ..... for information and necessary action. 

- -------------



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under ·the 

Advocates Act, 1961 in favour of: 

Mr. Ishant Raina 
S/0 Omkar Nath Raina 
RIO Village Ganpatyar, Tehsil Khas, District Srinagar 
A!P H.No.3, Ext.1, Model Enclave, Satyam Road, Trikuta Nagar, 
Jammu 

vide Notification No.1855 dated 15.03.2018 has been declared as 

Absolute/Final. 

By Order r-1. ~ov-~~ y\ 
(Mohammad Yasin Beigh) 

Registrar (AJt~~\ 
No: ~n -~b l{) ~4) 1-gated: 0('1 Q 3/ )-.o ?- j . ~ o"'- , 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official_ 

~~~- . 

6. lncharge Chief _Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 

7. Mr. Ishant Raina, Advocate 
...... for information and necessary action. 

.a I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising pow.ers of Bar Council u~der Section 58· of the Advocates Act, ·1961) 

.. * * * .. 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act,-1961. in favour of: 

Ms. Vasudha Sharma 
D/0 Ganesh Sharma 
RIO H.No.20 Ward No.ll, Vijaypur, Samba 

vide Notification No.522 dated 10.07.2018 has been declared as 

Absolute/Final.-

By Order ......; _ \ -Ov-_;.# 
(Moham~ Beigh) 

Registra~~~k 
No: SLi q .-- S"sb,l {(q I JPted: · t s-} 0 3 J J-o )_J 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. -
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Vasudha Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

-No: ){, ~ )-o>-r{ ~~ Dated: OS fop / ?o )-I 
- I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Niaz Ahmed Wani 
S/0 Ghulam Hussain Wani 
RIO Village Koti, Tehsil & District Doda 

vide Notification No.1370 dated 03.01.2019 has been declared as 

Absolute/Final. 

By Order \ ·~~~ 
r-1. ~ ~\00\' 

(Mohammad Yasin Beigh) 

Registrar (Ad1~) ~ c 

. ~~~\ 
D){ 0' I').{) 1- f ~!J. ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, • · · . (Ohod.vJNo._A · 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Nia~ Ahmed Wani, Advocate 

...... for information and necessary. action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

. . * * * 

NOTIFICATION 

)oJ.t ~0 Dated: o s:f o3 f }«9).1 
~~~--~ I ' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Harsh Sharma 
S/0 Tirath Ram 
RIO W.No.5, near Co-operative Bank, Batote, Ramban 
AlP Chari Swail near Railway Station, Udhampu.r 

vide Notification No.l333 dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order ,r-,. ~~ 
(Mohammad Yas~!jgh) 

Registr~~# 
No: 'f> 3?> ~ s:LJ b jRc,J lf Dated: D~ I () :'> J 1-D J__ J u. 

0 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary', Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Harsh Sharma, Advocate 

...... for information and necessary action. 

\ . ---~~ 
rl ~ ~- Kl0 '..J,J--I 

Registrar (A O~~J?.I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 34 ~ )o)-1/ 1<1 Dated: o.s-j o 3 J ?-m ')_ 1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

l· 

Ms. Aviliash Mahajan 
S/0 Vijay Kumar Gupta 
RIO Near Higher Secondary School (Govt.) Garhi, Udha]llpur 

vide Notification No.1248 dated 01.01.2019 has been declared as 

Absolute/Final. 

By Order 

No: .')"J._r- ~?-~~~/lfoated: 
. I J 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udharnpur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

4. 
5. 

of Government Gazette. 
President, District Bar Association, Udhampur. . 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keep,ing record of the same. 

7. Ms. Avinash Mahajan, Advocat.e 
...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

~ * * 

NO.TIFICATION 

No: 3 '?:> ~ )-&J.l/~4 Dated: os/ o3/ '- 0
'- I 

r ' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Bharath Sltarma 
S/0 Rakesh Kumar Sharma 
RIO 42-B/D, green Belt Gandhi Nagar, Jammu 

vide Notification No.1259 dated 01.01.2019 has been declared as 

Absolute/Final. 

By Order 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 

4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Bharath Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
~xercising powers of Bar Council under Section 58 of the Advocates Act, 196i) 

* * * 

NOTIFICATION 

No: '3 2-~;w;_r/J"f Dated: 

Provisional admission as an Advocate, granted under the 
' . 

Advocates Act, 1961 in favour of: 

Mr. Pavit Singh Bali 
S/0 Rashpal Singh Bali 
RIO Kawallion, Dhamnsta, Kawalian, Banihal, Ramban 

vide Notification No.1306 dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order 

No: .C'J 6- ~ J- 3 /R4/l;oated: 
I J 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager,-Government Press, Jammu for publication in the next issue 

4. 
5. 

of Government Gazette. 
President, District Bar Association, Ramban. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 

7. IVi:r. Pavit Singh Bali, Advocate 
. ... :.·for information and necessa1y action. 



, 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

I 

(Exercising powers of Bar Council under Section 58 of the Advocate~ Act, 1~1) . 

* * * ' 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shubika Sharma 
D/0 Vinay Sharma 
RIO H.No.ll, East Ext. Sec-lA, Trikuta Nagar, Jammu 

vide Notification No.1344 dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order 

No: J 6 9-31(/ lf_1 ftated: 
J 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. . 
5. CPC e-Courts High Court of J&K Jammu for uploading on the·official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinag~r for 

information and also keeping record of the same. 
7. Ms. Shubika Sharma, Advocate 

...... for information and necessary action. 

~OJ'__;(; 
R-;'gistrar (AdiJi.)~ 

~~~\) 

• I 
i 

{ .{ 
' : 

I . 

' ~( 
I 
i~ 

' 
.. 
~ 

. 
• t 

, 
J 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

. ' tJtt- 3- .4:J-J .... r 

Provisional .· adP'lission as an Advocate, granted under the 
f 

Advocates Act, 1961 in ·favour of: 

Mr. Soney Kumar 
S/0 Ishwar Lal 
RIO Shuppi, Khankote, P.O Mohalla, Teh. ~!._.., Distt. Doda 

vide Notification No.917 dated 13.02.2017 has been declared as 

Absolute/Final. 

... 
I 

'. 
' 

By Order 
,-,. . ~~ 

(Mohamma . as1n Be1gh) · 

No: ]6/- 36fs/I(~J LCated: 

Registrtd,\.)\
0 

~- 3-.2&.2-1 ~\1 
Copy forwarded to the: 

1. Principal District and Sessions Judge, Bhaderwah 
4. Secretary, Bar Council of India, New Delhi. 
5. Manager, Government Press, Jammu for publication in the next,issue 

of Government Gazette. 
4. President, District Bar Association, Bhaderwah. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Soney l(umar, Advocate 

...... for information and necessary action. 

' { 
• ' 



HIGH COURT OF JAMMU AND KASHMffi AT JAMMU · 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION .. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ni.Jchil Verma 
S/0 Manohar Lal Verma 
RIO 57-Subash Nagar, Extn.-1, Jammu 

vide Notification No.1198 dated 17.11.2018 has been declared as 

Absolute/Final. 

By Order r->•~~~ 
(Mohammad Yasin Beigh) 

RegistrCd1.,.,. ~~~ 
No:.3S~- ?/6 ~/f(tf {,f'oated: __.Y~--..:;__3_,....._::2d~)1 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. · 
7. Mr. Nikhil Verma, Advocate 

...... for information and necessary action. 

I 
j 

'" 

\ ' ·~~~;l 
r'>, ·~l ~lluu"~ll '~ 
RegistraV(Adm ~ ~ 1, ./ 

! l '1,) { 
l ~ 
t 0 I \ . 

I 

;. 
\ 

' i 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council UI~d.er Section 58 of the Advocates Act, 1961) 

'i' 'i' * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the ' 

Advocates Act, 1961 in favour of: 

Mr. Mahmood Iqbal Khan 
S/0 Mohd Iq hal Khan 
RIO Naka Najhari, Tehsil Mendhar, Distt. Poonch 

vide Notification No.576 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order ' -\ 
r>· Vov-~~~ 

(Mohammad Yasin Beigh) 

Registratd~~ ~,., 
No: ?> tp._ 3S2-/R4 ?/)Dated: -~.~_---=:3:...._.--_~_tJpt___,/ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. · 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Mahmood lq hal Khan, Advocate 

...... for information and f!8Cessary action. 
. .. 
\ 

.! 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** . - ·.~ 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Anu Charak 
D/0 Krishan Singh Charak 
RIO Kalu Chak (Jallo Chak) Near BSNL Tower, Jammu 

l 0 

vide Notification No.966 dated 14.02.2017 has been declared as 

Absolute/Final. 

f 
i 
j 

By Order ~ _....o-r-~\ 
(iW6h.a~n B 'gh)0 0 

Regist~d . J.l 

No: 33?--3£;lj/1<4fJJoated: Y- 3.- ~:J-/ 
Copy forwarded to the: -

1. Principal District and Sessions ~udge, Jammu. 
2. Secretary, Bar Council of lndia,JNew Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K,.Jammu. 
5. CPC e-Courts High Court of J,&K Jammu for uploading on the official 

- ' website. . 
3. lncharge Chief Librarian, High Cour( Wing Jammu/ Srinagar for 

information and also keeping record ofthe same. 

I 
li.. 

Ms. Anu Charak, Advocate t', 
...... for information and necessary action. 

r 
-~ . \ 

i 
I 

, . 

:/ ; 



I 
. Jl 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU i ·' 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: · 

Mr. Amit Singh 
S/0 Bir Singh· .. 
RIO Ward No.1, House No.80, Nai Basti, Reasi 

vide Notification No.ll dated 06.04.2017 has been declared as 

Absolute/Final. 

\ . ~~foil·~\ 
p""'"'J ' \,~ 0 2) ~->-'\ 

(Mohammad Y asin Beigh) 0~ 
By Order 

. Registrar (Adm~) ~ , ' 
. . o?f\~' 

No: JUj- 336 jt<.q tgated: 1- 3- .2~.2/ ~ oU · \ 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Amit Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMl'dU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 
' .l• 

Provisional admission a,s an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Kapil Sharma 
S/0 Thurn Ram Sharma 
RIO W.No.16, Shiva Nagar, Kathua 

vide Notification No.945 dated 14.02.2017 has been declared as . 

Absolute/Final. . \ 

! 

By Order 

No: 3.2/-.3.2&/1<'1qoated:· cf-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. , 
3. Manager, Government Press, Jammu for publication in the next issuf 

of Government Gazette. . \ · . 
4. President, District Bar Association, Kathua. }' 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Kapil Sharma, Advocate 

...... for information and necessary action. 

,. 
' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Ad~ocates Act, 1961) 

* * * . 

NOTIFICATION 

Provisional admission as an· Advocate, granted· under the 

Advocates Act, 1961 in favour of: 

Mr. Muzammil Mahmood 
S/0 Sheikh Mahmood 
RIO H.No.127, Sec-6 Channi Himat, Jammu 

vide Notification No.957 dated 14.02.2017 has been declareq_ as 

Absolute/Final. 

By Order 

No: 3/?- 3'--CJ/tfj Llbated: 

Copy forwarded to the: - .· ...... 

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Ma·nager, Government Press, Jammu for publication in the nextissue · 
of Government Gazette. 
President, Bar Association, High Court of J&K, Jammu·. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
informati.o.n and also keeping record of the same. 
Mr. Muz~mmil Mahmood, Advocate 

'· ..... :for information and necessary action. 

-~ . "i 
t 

! 

.f 

.., ... 

. . l 
r ,. 

I!' i 
f 
r· 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: »/2-oJ-!)eq Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Khalida Jabeen Gorsi 
D/0 Wazir Hussain 
RIO Saim Samat, P/0 Nerojal, Rajouri 

vide Notification No.944 dated 14.02.2017 has been deClared as 

Absolute/Final. 

By Order 

No: 3oS'- 3!')-/~1 L/) Dated: 

Copy forwarded to the: - · i 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Rajouri 
5. CPC e-Courts High Court of J&K Jammu for uploading on the offi~ial 

website. 
6. lncharge Chief Librari?n, High Court Wing Jammu/ Srinagar for 

information and als~ k~eping r~cord of the same. 
7. Ms. Khalida Jabeen Gorsi, Advocate 

...... for informaticn and necessary action. 

I 

I 
1 

\ ' 
()IV'~ __ . __ 

. ---""' ~·--- . , .r )_....... ~ ----- r.-l~' )u "\ 1 f 
Registrar (Ad~.) \:''U -

v.vv~~ 

I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admissi-on as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Priyanka Thaku.r 
D/0 Sher Singh 
RIO Village Bhullari, Tehsil Bani, District Kathua 

! 

vide Notification No.551 dated 02.08.2016 has been declared as 

Absolute/Final. 

By Order 

No: 2-CZ b-3 0 If lrf6 L-!1Jated: 
' 

Copy forwarded to the: 

1. Principal District and Sessions Judge,Kathua J 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue. 

of Government Gazette. 
4. President, District Bar Association, Kathua. . 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Priyanka ThakQ..r, Advocate 

...... for information an.d necessar~ action. 

l 
$, 

\ 
I. 

'I {> 
.I 

.( 



. I 
~ '. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 
l 

Advocates Act, 1961 in favour of: 

Mr. Hyder Baig 
S/0 Iftikhar Ahmed Baig 
RIO 45-Chinar Colony, Baghat Brazulla, Srinagar 

vide Notification No.54 dated 06.04.2017 has been declared as 

Absolute/Final. 

~ ' . . .. 
~ y/"/, ... ·, ~ ) ·"' ___... \ ___ . ....---r ~--;~, r;· ~\ -I 

• ( . -~ 0\rl ' \ 
By Order 

No: 2tl6}~;2c;>/tf_1 ~ted: 

(Mohammad Yasin~ B1 h)~-_ \ 
Registrar ~(Adm. 

0 

l)\ 

w p\1~ 
3 ~ 2tJ;:L; 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Srinagar. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 
President, Bar Association, High Court of J&K, Srinagar. 
CPC e-Courts High Court of J&K Jammu for uploading on the official . 
website. 
lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 
Mr. Hyder Baig, Advocate 

. ..... for information and n17cessary action. 

I 

.I · .. 
. J 

. . . 

\ .. r~~ -- . - \) J 
f1. ~~--~,0~ j .·-'/ 

Registrar (A~)0 ~~\ ~~~'6\ . 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising polvers of Bar Council under Section 58 of the {\dvocates Act, 1961) 

* * * 

NOTIFICATION 

' Provisional admission as an Advocate, granted u1der the 

Advocates Act, 1961 in favour of: 
I ' 

Mr. Amit Kumar Belllam 
S/0 Ram Paul 
RIO Magowalli, Kotli Maffi, Tebsil Sucbetgarh, Distt. Jammu 

vide Notification No.1369 dated 29.12.2017 has been decfared as 

Absolute/Final. 

By Order ' \ 
' 

.. 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts Higli: Court of J&K Jammu for uploading on the official 

website 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Amit Kumar Behlam, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAIVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961~ · 

* * * . ) ' . II 

' 
\ 

NOTIFICATION l 

No: !6l bo»/R1 Dated: rJ~-- ? - ;2 (}_;_) 
' I 

j 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Jodhvir Singh 
S/0 Rattan Lal 
RIO 322/4, Ward No.6, near Firing Range, Raipur Satwari, Jammu 

• 
vide Notification No.1385 dated 29.12.2017 has been declare'd as 

Absolute/Final. 

Copy forwarded to the: -

·1. Principal District and Sessions Judge, Jammu. .~ 
2. Secretary, Bar Council of India, New Delhi. , 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. r 

6. lncharge Chief ;librarian, High Court Wing Jammu/ Srinagar for 
information and (also keeping record of the same. 

7. Mr. Jodhvir Sirigh, Advocate 
...... for information and· necessary action. 

I 
t 

I/ 
... ( 0 

(\ e"'-~ 
l\L/. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rohit Singh Chib 
S/0 Gandeep Singh Chib 
RIO Sunail (Chibban), Akhnoor, Jammu 

vide Notification No.lOO dated 07.04.2017 has been declared as 

Absolute/Final. 
i 

By Order 
,---, • ~ ~eN' ~t111-6Pk;;i 
(Moham~asin .':efh~) · 

Registra~ (Ad~~~\ o (;.' 
i {/! ~ ?f>U.\ . 

No: U Y --~ 7! jtfq Dated: o__,f..f_ ....... _3_·_.2_o .2_/ . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council pf India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazetta." 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Rohit Singh Chib, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Nitin Nand 
S/0 Nand Kishore 
RIO W.No.4, H.No.4, Village Ram Nagar, Distt. Udhampur 

vide Notification No.1615 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Udhampur. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 
President, District Bar Association, Udhampur. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 
Mr. Nitin Nand, Advocate 

. .... .for inf0rmation and necessary action. 

I 

1 



L 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Aayushi Sharma 
D/0 Narayan Sharma 
RIO H.No.23, Lane No.1, Vivek Viliar, Paloura, Jammu 

vide Notification No.05 dated 05.04.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the ne~t issue 
of Government Gazette. 
President, Bar Association, High Court of J&K,. Jammu. _ . , , 
CPC e-Courts High Court of J&K Jammu for uploading on the of{icial 
website. · l. 
lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 
Ms. Aayushi Sharma, Advocate 

...... for information and necessary action. 

I f 
f· 

i 

. 
J 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

' t . ·~ 

Provisional admission as an 

Advocates Act, 1961 in favour of: 

Advocate, granted un~~r ~he 
Mr. Aatir Javed Kawoosa 
S/0 Javed Ahmad Kawoosa 
RIO H.No.4, Toiba Colony near Peer Bagh Bridge Right Side, Srinagar 

vide Notification No. 1648 dated 12.03.2020 has been declared as 
Absolute/Final. 

By Order 

No: 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Srinagar 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 
President, J&K High Court Bar Association, Srinag~r 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 
Mr. Aatir Javed Kawoosa, Advocate 

. ..... for information and necessary action. 

' 
J 

. i 

l 
\ 



L 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * . ! 
1 
\ 

·• 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 
f 

Mr. Areeb Javed Kavyoosa 
S/0 Javed Ahmad Kawoosa 
RIO House No.4, Toiba Colony near Peer Bagh Bridge Right Side, 
Sri nagar 

. t 

vide Notification No. 1649 dated 12.03.2020 has be.en deClared ·as 
Absolute/Final. 

{ 

/ 
/ 

\ . -,~ \ 
' _....., (}.1\ ~.---- .. \\ 6~ \) ..... ~ 

rl ~ ,..,__....- .--- 0 .v \ 

By Order 

(Mohammad Yasin B "gh) 

Registr~d 

No: /~ 3-/ -6q)Rji?oated: 3 ~ 3- 2 o )_ J 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Srinagar . 
Secretary, Bar Council of India, New Delhi. · 1 jl 
Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 
President, J&K High Court Bar Association, Srinagar 
CPC e-Courts High Court of J&K Jammu for uploading oti t~e official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 
Mr. Areeb Javed Kawoosa, Advocate 

. . . . . . for information and necessary action. 
. . ~ 

I 
1 

(; 
?, 

.•. 

. . , 

. ·.• 
' 

; 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMIV~U 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !~/2tJ.)J /1(4 Dated: 03- :? - 2~;;_; 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: · 

Mr. Dushant Kumar Sharma 
S/0 Amrit Lal 
RIO Vill. Pangrain Ghambir, Brahamana, Manjakote, Rajouri 
AlP Ward No.13, Talwal, Rajouri 

vide Notification No.1113 dated 17.03.2016 has been declared as 

Absolute/Final. 

l 
·J" 

By Order ..., . \ ~o-1'~~~\:-~',. 
(Mohammao¥ asi~~igh) ~ J. - { 

Registrar (Ad~ Q~?Jf\ 

3- :3- 2-0..2) ~%i\ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue · 

of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Dushant Kumar Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * ·' 

NOTIFICATION 

No: !o(?-o.2-;,/l{§_ Dated: 3- 3- 2o2-/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Masroor Hassan 
S/0 Gh Hassan dar 

! 

RIO Surya Vihar, WazH· Bagh, Anand Nagar, Bohri, Jammu 
I 

vide Notification No.311 dated 31.05.2014 has been declared as 

Absolute/Final. 

By Order 

.4 

No: I 3S--tz(/l<4/ {_f? Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court pf J&K Jammu for uploading on the official 

~ 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Masroor Hassan, Advocate 

...... for information and necessary action. 

. . '. 
L . ; 



HIGH COURT OF JAMMU AND 1\ASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: eJ.tJ/zoJ;)I</1 Dated: 5-3-- 2o2-J 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Arroussa Tariq 
D/0 Tariq Ahmad Kanth 
RJO Lal Bazar, Sikh Bagh, Srinagar. 
AlP Kadi Kadal, Tanlii Mohalla, Srinagar 

vide Notification No.840 dated 01.01.2014 has been declared as 

Absolute/Final. 

\ . ~ - -- \' 
r1. \ ~fJJ'~-----r~\0/J ,)/ 

(Moha~m!ul-Y<sfn !ih)0 .~·-. _·, . 

By Order 

Registrar ~~&-\ / , · 
No: I ..2! ..-- / ;J. 7;/1< g Dated: _3_~ __ ?_-_.2_0_2_.., I 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Srinagar. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 
President, Bar Association, High Court of J&K, Srinagar. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 
Ms. Arroussa Tariq 1 Advocate 

· ...... fot information and necessary action . 
. j 



liiGH COURT OF JAMMU AND J(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Atul Dogra 
S/0 J.C. Dogra 
RIO H.No.8, Udheywala (Paloura), Jammu 

vide Notification No.809 dated 01.03.2013 has been declared as 

Absolute/Final. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issu~ 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Atul Dogra, Advocate 

...... for information and necessary action. 

I 
_ .... 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ajay Kumar Sharma 
S/0 Ved Pralmsh Sharma 
R/0 Bera Bhatta, Kishtwar 

vide Notification No.444 dated 04.09.2013 has been declared as 

Absolute/Final. 

By Order 

No: I 0 7- ~I 3/ l{qj {/)Dated: 
J -------------

Copy forwarded to the: -

1. Principal District and Sessions ~udge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 

. 3. Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 

4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Ajay Kumar Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act,.l961) 

* * * 

NOTIFICATION 

No: 0'7/:J-tJ:J;/1<§ Dated: CJ~ ~ 5 ~ 2c;P-; 
I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Owais Sultan 
S/0 Mohd Sultan 
RIO Firdousabad Batamallo, Srinagar 

vide Notification No.282 dated 23.05.2014 has been declared as 

Absolute/Final. 

By Order 
\ ·; ~ ....•. -,~·~\ 
i\ 4 ~-·o._\r/~ \ '" rl . ~ ... ~·--- - 0 ;,} 

(Mohammad Yasin !1gb) O. 
Registre~JJ'6?' 

No: / J-k-13_y/t'e/tPoated: _ .. 3_--_~_-_.2._tJ_2-""--! 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. . 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Mr. Owais Sultan, Advocate 

...... for inform.ation and necessary action. 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU . . 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: osi?-tJ.J.!/£1 Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Nusrat Shah 
S/0 Shabbir Hussain Shah 
RIO near Govt. Girls Middle School Nagarota, Udhampur 

vide Notification No.298 dated 23.07.2013 has been declared as 

Absolute/Final. 

By Order 

No: (cro~ I IJ 6 /K',q/t?oated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Udhampur. { 
5. CPC e-Courts High Court of J&K Jammu for uploa~ing on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Nusrat Shah, Advocate 

...... for information and necessary action. 

f 

{ 

{ ., 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Arjun Bhatia 
S/0 Parveen Bhatia 
RIO 15/16, Rajinder Bazaar, Jammu 

vide Notification No.296 dated 13.06.2012 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. .. L 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 

7. Mr. Arjun Bhatia, Advocate 
...... for information and necessary action. 

.. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council unaer Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shah Sami Ullah 
D/0 Mehraj UdDin Shah 
RIO Sempora, Pantha Chowk, Srinagar 

vide Notification No.930 dated 26.11.2011 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Pres~. Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Shah Sami Ullah, Advocate 

..... .for information and necessary action. 

.. ... 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: J:t-j)o;-1 /1(1 Dated: () ~- 3>- ;2tJ':l J 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Kais Alam Beg 
S/0 Jaffer Hussain Beg 
RIO Bhaderwah, Quilla Mohalla, Doda 
AlP H.No.16, Lane No.4, Chinar Enclave Sidhra, Jammu 

vide Notification No. 858 dated 18.10.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. ~w r 

3. Manager, Government Press, Jammu for publication in the next iss~e 
of Government Gazette. ~ 

4. President, District Bar Association, Bhaderwah -
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Kais Alam Beg, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

>k * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Suraj Singh Parihar 
S/0 Sham Singh Parihar 
RIO Ram ban, Tehsil & District Ramban 

vide Notification No.39 dated 24.05.2007 has been declared as 

Absolute/Final. 

, 
r 

By Order \ ~oi\~' 
rl . \_ _....--l OV' 0 ~_) \ 

Registrar ~Ad~. 
0 

tf-' 
(Mohamni~Yasin B:ii h) ~ 

'fv1/ tJ l 

03- 3 .- ;2. tJ:J- J No: 6J 6 ~ q J.- / 1</f (L{) Dated: 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Ramban. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the ne~t issue 
of Government Gazette. t 

President, District Bar Association, Ramban. ; 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 
Mr. Suraj Singh Parihar, Advocate 

. ..... for information and necessary action. , 
1 !" 

J 

I 
f 

egis rar . \ l, 

\v-~f).\'' 

""'-· ~ ·.\ .. 

\ ,., 
··.• . 

. • . J<.. 



HIGH COURT OF JAMlVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIF'ICATiON 

No: 6~ c;f-1-o'J-/ )~~Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Irfan Saleem Shah 
S/0 Mohd Saleem Shah 
RIO 8-Mohalla Mellman Partly, Lal Chowk, Ananatnag 

vide Notification No. 560 dated 07.08.2018 has been declared as 
Absolute/Final. 

By Order 

No: 1~1- -II?~ )r<-t/'{ Lbated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. • 
7. Mr. Irfan Saleem Shah, Advocate 

...... for information and necessary action. 



IIIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: bS' ~ ~').!) R4 Dated: 
. J 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shajahait Ahmed Jamil . 
S/0 Mohd Jamil 
RIO Dreari, Manjakote, Rajouri 

vide Notification No.602 dated 08.08.2018 has been declared as 

Absolute/Final. 

By Order 

No: 14 0 ~ /"'ll RY} 1?ated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
6. IVIr. Shajahait Ahmed Jamil, Advocate 

...... for information and necessary action. 

- - •. ·< 
• f I ·• ·• \.1 

·" . . \"' . 
-·-' (;AI'-- -.;: •. ~ - \(I .. \ h..--1 

,-•-... - _ _.. I {'. \.J \ 
<'I -·-·· V\ 

Regis~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: b6 ~ k>'2-ljRq Dated: 

Provisional admission as an Advocate, granted under the 

Advocat~s Act, 1961 in favour of: 

Ms. Sbilpi Narayan 
D/0 Suraj Narayan 
RIO Sector-6, Babliyam1 Road Gangyal, Jammu 

vide Notification No.1872 dated 15.03.2018 has been declared as 

Absolute/Final. 

By Order ~ . _ .. - \) \ 
l ~\1 '\1 VI 

rJ ~ \...__.-.-·..-'( (/J" ()\.\ \~ / \ 

No: 1'18'-@ os-}R4/ r....Poated: 
I 

(Mohammad Yas~;:;(igh) ~ 

Regis,ar (A~t16\~ 
0 f I (j 3 J ')_,o :)_ I r-v oW\1 

I I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar .for 

information and also keeping record of the same. 
7. Ms. Sbilpi Narayan, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: bl ~ ~?-) /~Goated: 
J I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of:. 

Mr. Kirti Kumar Khajuria 
S/0 Shiv Kumar Khajuria 
RIO Village Sallan P/0 Dayalachak, Tehsil Hira NagarDistt. Kathua 

vide Notification No.1860 dated 15.03.2018 has been declared as 

Absolute/Final. 

By Order 

No: ~O-f,~ 'if 13, I t<Lt) l-bated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government .Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 

7. Mr. Kirti Kumar Khajuria, Advocate 
...... for information and necessary action. 



., . .· 
. · .. 

. . 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powe1·s of Bar Council under Secti.on 58 ofthe,Advoc.ates Act, 19.61) 
* * * . . 

·. NOTIFICATION 

No: b0 ifi'~-'/~Coated: osft>'> I~ ~r . , . 
•' . 

~ . 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. lndu Devi Sharma 
D/0 Jia Lal Sharma 
RIO Ugad, Distt. Doda 
AlP 215G, Ram V~har, Old Janipur, Jammu 

vide Notification No. 1330 dated 02.01.2019 has been declared as 
Absolute/Final. 

By Order 

No: ~\ 4- \1)-.\ I M l ~ated: 
I 

Copy forwarded to the: -

1. Principal District apd Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court District Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. lndu Devi Sharma, Advocate 

..... .for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT· jAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates· Act,1961) 

* * * 

NOTIFICATION 

No: b9 1-ot-1 f~ated: bS' f 6)1 ?-!>._;I 
___.:.--rl~---t ! - I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Kousar Parveen 
D/0 Mohd Ayoub Khan 
RIO Rahmeedabad, Village Treesa, Safarpora, Tehsil Lar, Distt, 
Ganderbal 

vide Notification No. 1709 dated 09.03.2018 has been declared as 
Absolute/Final. 

By Order 

I/) 1 LP 
No: @')-7--- ..... ~'-~ t\~ } Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ganderbal 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Kousar Parveen, Advocate 

...... for information and necessary action. 



'I 
j 
. ~ 

··',. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961) 

* * * 

NO-TIFICATION 

No: --!--7 f:j___.,q.__?-_e'J~ 1-1-~~Dated : Ds= J tl) ) ~ l- i 
. . I I I 
. . 

'·; 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 
t . . . 

Mr. Furkan Ul Haq War 
S/0 Abdul Rashid War 

. {~ \ 
I 

·: 

RIO Kultura, War Mohalla Langate, Kupwa~;a 

·' 
vide Notification No. 1267 dated 01.01.2019 has been declared as 

' 
Absolute/Final. 

By Order 

• ) U> 
No: ~ ?.,o - \)l ?il/ p_ C1 Dated: 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Jt:~dge, Kupwara 
Secretary, Bar Council of India, New DeihL\ 
Manager, Government l?.ress, Jammu for 'publication in the next issue 
of Government G.azette. ) ). 
President, District Bar Association, Kupwa'ra 
CPC e-Courts High Court of J&K Jarnm~ifor uploading on the official 
website. 

lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Furkan Ul Haq War, Advocate 

.. .... for information and necessary actio~. 
i " 

~ ~-( \fl~:i\ )J 

R~is~);$;' 1 



... 

< •• • • 

. :.:.~t . . . ~ . • f •. 
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·r 
; : ., ··.j 

HIGH COURT OF JAMMU ·AN·n;~SHMiR AT jAMMlT 
(Exercising powers of Bar Council under Sect~pn 58 ~(the( AcJvoc~tes J\~t, 19?1) 

\ '* * * ·.. '\ ~ ., . 
. 1 i .. 
. . ·I 

NOTIFICATI(qN/ .. 

No: --1-1---4----1 Rebated:~ ~~tf D·~ f1h~! 
.:. ;, . . .:i . I 

~ . ) 

Provisional admission as an Adyd~at~r~: granted .·6nder the 
;·~. ':'<· . ' 

;; . ~ Advocates Act, 1961 in favour of: 
'i ti I 

By Order 

;t .. ). 

. : l, 

. '-~ 

C r fj) 
No: Q~}~ ---glf S" J (( 1/- bated: 

I 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

I· 
t Principal District and Sessions Judge, Udha~·pur 

Secretary, Bar Council of India, New Dei hi. '/1 
Manager, Government Press, Jammu for p\),Diica~ion in the next issue 
of Government Gazette. ··:· •. 
President, District Bar Association, Udham'p,ur, ·· 
CPC e-Courts High Court of J&K Jammu fpr: .uploading on the 9fficial 
website. . · ~i r 

lncharge Chief Librarian, High Court v,q;qg Jammu/Srinagar for 
information and also keep:ng record of the 9ame. 
Mr. Susheel Sharma, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

NOTIFICATION 

]J- ~)o?- I/ R5ated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Karan Nagpal 
S/0 Kamal·Nagpal 

., 
' j 

; j 

(1 . 

RIO H.No.l28, Sec-4, Extn. Near Garden Estate, Trikuta Nagar, Jammu 
AlP C/0 Sh. Ramesh Chander Salotra JMC 15, Gurah Bakshi N~gar, 
Jammu i 

vide Notification No. 1271 dated 02.01.2019 has been declared as 
Absolute/Final. 

By Order 

No: €?4 b - g 5;?; ~~C., 1 ttated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, .Sar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar ·ffor · 

information and also keeping record of the same. 
7. Mr. Karan Nagpal, Advocate 

...... for information and necessary action. 

. I ., 
.•· 

' . I 

• 1 

.·.A" 
-''·:. 
~~ ; 

I 

·"! 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 73 )u'l-1 R~ated: a:; r bj r )o:l- r 
~~~--~ ( I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Mishi Khanam . 
D/0 Ibrahim 
RIO Ward No.2, Nagri Road, Kathua 

vide Notification No. 1376 dated 04.01.2019 has been declared as 
Absolute/Final. 

- ,-
By Order · ~ _.-. ~i\·~\ 

f""""l • . ......-\ 0.1'- ,... ....... () () _)> 

Re~istrar\\~Ad 
0 

~' 

I I Lf . J J I J"Y}/' ()"'\. ; 
No: gs-LJ - t? (,I . {<.~ Dated: 6S" r () '!> r ')-a )__ J i 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mishi Khanam, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the ... 
Advocates Act, 1961 in favour of: 

Ms. Swati Choudhary 
D/0 lnder Singh 
RIO Amar Villa, behind BSNL Exchange, Upper Gadi Garb, Jamniu 

vide Notification No. 1280 dated 02.01.2019 has been declared as 
Absolute/Final. 

., 

I ·.· .~ 

' 

By Order .-,. ~()V'-~.;tS\v,' , 

No: ~6?- -l?bq I R£1 !.£.ted: D~; D3/ ').o ?-I oiA-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu , 
2. Secretary, Bar Council of India, New Delhi. 1 
3. Manager, ~overnment Press, Jammu for publication in the next ,is$ue 

of Governme~t Gazette. · 
4. President, J&k High Court District Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jaml'"0u for uploading on the official 

website. ~ 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Swati Choudhary, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIRAT JAMMU 
(Exercising powers ~fBat Council under Section 58 of the Advocates Act, 1961) 

f . * * * " ,. .l 

' I I 
! 

!· 

NOTIFI·CATION 
, 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rishabh Dev Slathia · }. 
' 

S/0 Kameshwar Singh , ·" 
RIO Gurha Salathia, Pan.chyat Gurha Salathia, Tehsil Vijaypur, Distt. 
Samba 

' 
vide Notification No. 1349 dated 03.01.2019 has been declared as 
Absolute/Final. 

By Order 

No: @1\1 - g 11l~cll l£>ated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, S~ba 
2. Secretary, Bar Council of India, New D~ I. bl' f i the next issue 
3. Manager, Government Press, Jammu or pu 1c~ 1on n 

of Government Gazette. · 

4. 
5. 

President District Bar Association, Samba . · . . . 
CPC e-C~urts High Court of J&K Jammu for uploadmg on the official 

~~;:::~~ Chief Librarian, High Court Wing Jammu/Srinagar for 
6

' information and also keeping record of the same. 
Mr. Rishabh Dev Slathia, Advocate . ; 7. .. .... for information and necessary action. 

' 
' 

-~. 

., 

I 

. .• ~ ,, .. 



: i-

HIGH COURT OF JAMMU AND KASHMIR AT ·JAl\1MU · . 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, .i9dl) 

* * * ' l 

NOTIFICATION 

No: Jb ~i /-oll{~bated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Parmjeet Singh 
S/0 Tabinder Singh 
RIO Tarhara Barnoti near National Highway, Kathua 

vide Notification No.1199 dated 17.11.2018 has been declared as 

Absolute/Final. 

• . . . 

~ . 

By Order \ . ~ ·\ ··"" \ 
' . rt.. ..... v-1' .......-1'"- --,II ~b l ')/ \ 

~ ~'1'"" .--· 0''--\ . I 

No: '6lt<i~I?8S'"'/~lll;;fed: ()\ /w/?AJ?-J .~ I I 
Copy forwa~ded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Kathua. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the_ next .i:ssue 
of Government Gazette. .!· 
President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. . 

1 
lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping re.cord of the same. 
Mr. Parmjeet Singh, Advocate 

...... for information and necessary action. 

,, . 

! 
:!.· . 

I 

·l 
•j. 



HIGH COURT QF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers; of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 'Jl ~ l-6J.-I/~10ated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Pardeep Kumar 
S/0 Parkash Chand 

, 
; 

.. ~ 

RIO Badhole, P.O Badhole, Ratti Mitti, Tehsil Ram Nagar, Distt. 
Udhampur 
AlP Baryal P/0 Kashirah, Udhampur f 

t·. 
t 

vide Notification No. 1356dated 03.01.2019 has been declared as 
Absolute/Final. 

: ,_ 

' . . . . . 

' .• .b 

By Order· 
\ 

_--t a~ h(~1(j'J~\Yl 
......., . ~· v "\\ . 

(Mohammad Yasili B~igh) 

Registrar (AdmJ ~ 1; 

Copy forwarded to the: -

D~ 1 DJ I 1-ot-f ~ ~~7;'\(91 . • 

'1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

4. 
5. 

of Government Gazette. 
President, District Bar Association, Udhampur . 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 

7. Mr. Pardeep Kumar, Advocate 
. ..... for infonpation and necessary action . . ~ . 

r . . 
) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU . . I 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: CJ I ~ "M:l-1 }~q Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Bhanu Partap Singh 
S/0 Dalgir Singh 
RIO Mandi Pashwalian, Samba. 

vide Notification No. 456 dated 02.07.2018 has been declared as 
Absolute/Final. ... 

By Order 

.\ 

1. Principal District and' Sessions Judge, Samba 
2. Secretary, Bar Coun!'~il of India, New Delhi. 
3. Manager, Governmeht Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Samba 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official· 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Bhanu Partap Singh, Advocate 

...... for information and necessary action. 



. 
HIGH COURT OF JAMMU AND I<ASHMIR AT JANIMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the . 

Advocates Act, 1961 in favour of: 

Mr. Aadil Hassan Malik 
S/0 Ghulam Hassan Malik 
R/0 Soibugh, Bonpora, Budgam 

vide Notification No. 1235 dated 01.01.2019 has been declared as 
Absolute/Final. 1 

; j 

I ; 

,. L--~~# 
(Mohammad Y asin Beigh~ ' 

By Order 

Regist~A.z:tw-1 
No: Oj~S""- I DO )../~c, Plated: od 6 3/ J.o /...f ;;,M\ '' 
Copy forwarded to the:·- . 

1 
/ 

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District an9 Sessions Judge, Budgam 
Secretary, Bar Co(p1cil of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. · 
President, District Bar Association, Budgam 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Aadil Hassan Malik, Advocate 

...... for information and necessary action. 

r ., 



HIGH COURT OF JAMMU AND J(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: l(}Q ~~~~} R<tated: ~J-C').. J 

Provisional ad.mission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ishfaq Ah~ad Tantry 
S/0 Nazir Ahmad Tantry 
RIO Mawer Payeen, Tehsil Langate, Distt. Kupwara 

vide Notification No. 835 dated 16.10.2018 has been declared as 
Absolute/Final. 

By Order ........, . 01N'~ .... --c;~6\~ 
(Moha~mad Yasiui· .· '¥h)~ ;i 

Reg1str~r (Ad ~ :: ;\ 
, D 'it . J\\~ 

No: Cfl9 .. - ~~~b ~[f. 1:fated: CJ\/D)} ~ J- I -1/ ~~ ~ 
. I . . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

. of Government Gazette. 
4. President, District Bar Association, Kupwara. ·. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar fer 

information and also keeping record of the same. 
7. Mr. Ishfaq Ahmad Tantry, Aqvocate 

...... for information and necessary action. 

. ; 
. .. , 

~ 



'• .. 

off. 
, 'F 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

;,. * * 

NOTIFICATION 
) 

Ncl: ~1 ~ ?4 o.J )Rqoated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Nikher Jandyal 
S/0 Anil Kumar Gupta .. 
R/OW.No.8, H.No.140, Dhar Road, Udhampur 

. .. 
\ 

vide Notification No. 1363 dated 03.01.2019 has been declared as 
Absolute/Final. 

, 
! 

By Order 
., 

··~· 

,-, . \..__;.-. ""'..,J- 0 -\ ()') \"YY 
(lVIohaminad Yasin igh) 

Registrar (Ad ·.) ~qt 
~ J oo/)r' 

No: ~l!J!llr j /Z~ I ~ted: C>~/63/t.eJ:L J ,/ o"'- · 
Copy forwarded to th~: -

1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar. Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue 1 

: 

of Government Gazette. 
4. 
5. 

President, District Bar Association, Udhampur. 
CPC e-Courts High Court of J&K Jammu for uploading oh the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for . 1 
information and also keeping record of the same. :' 

7. Mr. Nikher Jandyal, Advocate ' 
.. .... for information and necessary action. 

l 
I '• 

{'.( .. 
'j 



HIGH COURT OF JAMMU AND I<:ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 
. ! 

•, ., 
' NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Chander Dev Manhas 
S/0 Sher Singh 
RIO H.No.537, Nasib NagAr, Janipur, North, Jammu 

! f 

vide Notification No. 1260 dated 01.01.2019 has been declared as · 
Absolute/Final. ~ 

.. 
' ., 

~.v~~~ 
(Mohamn1ad Y asin Bei ) 1 

By Order ., 

·~ : 

Registr~~ (Adm N 

No: 981 _qqy l R4) LPoated: 
. \y~ 0 

err/ b .?J / '1--lt 2-J . o~A-
Copy forwarded'to the:-

' 

1. Principal District" a11d Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issu¢ 

4. 
5. 

of Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar ·for 
information and also keeping record of the same. 

7. Mr. Chander Dev Manhas, Advocate 
. ..... for information and necessary action. 

; ' 

t 
/ 



' . 

~ 

). 
), 

HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

. * * * . 

NOTIFICAT~ON 

No: l?.b 1: ~2-!VCbated: o<;/ o 3/ ')A)i-1 
r 1 

f. 

Provisional: admission as an Advocate, granted under" the 

Advocates Act, 1961 in favour of: 

Mr. lVIohd Irfan Khan 
S/0 Abdur Raz~Khan 
RIO Salwah, Mendhar, Distt. Poonch 

vide Notification No. 1375 dated 04.01.2019 has been declared as 
Absolute/Final. 

' 

. By Or!;ler ,., . ~o-r-,J~~ 
(Moha~mad Yasin .. ~~~~) 

· Reg1sttA .~1 

No: g (,} ..-t:n ° l R. ~ I !fated: Ds-}] 3/ )-{> t-1 :fJ?J-. ," 
Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District ~nd Sessions Judge, Poonch 
'"\ 

Secretary, Bar Council of India, New Delhi. 

I 
l 

Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 
President, District Bar Association, Poonch. 
CPC e-Courts High Court of J&K Jammu for uploading on the·official ... 
website. 

lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Mohd lrfan Khan, Advocate 

. . . . . . for information and necessary action. 
·.' t . 

. :!·t. 



\ . 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising po·wers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 
} 
} 

No: » s- ~ ~J YCbated: 
Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Priya Sharma 
DlO Kuldeep Raj 
RIO IVIahal Shahan, 'fehsil Ramgarh, Distt. Samba 

vide Notification No. 1354 dated 03.01.2019 has been declared as 
Absolute/Final. 

By Order 

No: q ST- ~{)- ~~~ { l{ated: 
I I 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Samba 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue 
<;:>f Government Gazette. 
Pre$ident, District Bar Association, Samba. 
GP.C e-Courts High Court of J&K Jammu for upioading on the official 
weBsite. 

lncharge Chief Librarian, High Court Wing Jammu/Sriinagar for 
information and also keeping record of the same. 1

{ 

Ms. Priya Sharma, Advocate 
. ..... for information and necessary action. 

t! 

. ·~. 

l. 

·' 

· .• 

'.1 ... 



. ;-.~ 
--c=-:'7;~~-::--~-

,.,,,-.,-,,~~,.,c_, 

-~. 

HIGH COURT OF JAMMU AND IU.SHIVIIR AT JAMIVIU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional ad,mission as an Advocate, granted under the 

Advocates Act, 1961 ~;in f~vour of: 
• j 

Mr. Amit Khajuria ,. 
S/0 Rajinder Khajuria 
R/0 H.No.l51, w.cyo.6, Bar Brahmana near Dogra Law College, Samba . ~ 

() ' ' 

vide Notification ~4:1 dated 01.01.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Y asin Bei ) 

Registrae. ~~,.., 
No: 9 31- "(:;s>/ K0 J tPoated: DS I D)} '2JJ 2 [ . pol. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 1 

of Government Gazette. ' '., ~ 
4. President, Di~rict Bar Association, Samba. " 
5.. CPC e-Courts· High Court of J&K Jammu for uploading on the official 

website. ·=: ,: 

6. lncharge Chief >Librarian, High Court Wing Jammu/Srinagar for 
information and :also keeping record of the same. 

7. Mr. Amit Khaji1ria, Advocate 
...... for information and necessary action. 

"'. 

\ 
'\ 

! :. 

. i 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ashish Kumar 
S/0 Ajit Kumar i 

RIO Chak Sona NooP,,a, Janglote Morh, Kalibari, Kathua 

vide Notification N~1249 dated 01.01.2019. has been declared as . 
Absolute/Final. 

' 
.~. 

By Order ,--,. ~ov-~~~1 
(Mohammad Yasin Beigh 

RegistraeJ!:~. , 

os) () ~f 'kl'J-1 ..::"'o" 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Asso_ciation, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar foi 

information and also keeping record of the same. 
7. Mr. Ashish Kumar, Advocate 

...... for informatio~ and necessary action. · 



HIGH COURT OF JAMlVIU AND I(ASHMIR AT JAlVIMU 
(Exercising powers of Bar Council under Section 58 of the Advoca~es Act, 1961) 

( * * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ashol{ Kumar 
S/0 Hem Raj 
R/0 Sarsoo P/0 Kandal, Ram Nagar, Distt. Udhampur 

vide Notification No.1245 dated 01.01.2019 has been ded!ared as 

Absolute/Final. 

By Order 

No: Wl~- Cfot,JR.q} fated: 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Gc;wernment Press, Jammu for publication in the next issue 

4. 
5. 

of Government Gazette. 
President, Gistrict Bar Association, Udhampur. 
CPC e-Court~ High Court of J&K Jammu for uploading on the official 
website. , 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

7. 
information and also keeping record of the same. 
Mr. Ashok Kumar, Advocate 

. ..... for information and necessary action . 

. I 

.' ' 

' ' \ 

\ 
\ 

'· 

! ,· 



HIGH COURT OF ~JAMMU AND ICASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abhishek Sharma 
S/0 Dharam Paul Sharma 
RIO Chak Munsifdar, Palli Morh, Kathua 
AlP Ward No.14, Naag Nagar, l(athua 

vide Notification No.1179 dated 15.11.2018 has been declared as 

Absolute/Final. 

.I 

! 
' 

By Order \ ~sl-~1\~ 
ri · '-~ 0'1\ \ 

(Mohan1mad Y asin Beigh) 

Registrar (Ad~.~o}~ 

or/u I~)_ 1 V ~""~ · r 1 · 
No: Cf41 - gs·ttJ~ / L-PDated: 

Copy forwarded to the: -

1-. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. 
5. 

President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar· for 
information and also keeping record of the same. 

7. Mr. Abhishek Sharma, Advocate 
...... for information and necessary action. 



HIGH COU1tr~ol~,JAMMU AND iUSHIVIIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ruby 
D/0 Jangi Mehra 
RIO Sua No.1, Jagial (Gharkhal), Akhnoor, Distt. Jammu 

vide Notification No.1,303 dated 02.01.2019 has been declar ~d as 

Absolute/Final. 
; 

. 
., 

'. ' \ . ~ -~ 

By Order ,......, . \___-..-ro"'~'-\Tcf.S\>1 
(Mohammad .y as in Beigh )~ 

. . Registrar (Ad~) \o .A, 

. ~ l GP I . ~!Po~~ ' 
No: 9() 1-91\.f t C, Dated: Ds:- 0_3/ ')A) J-J . :i 

Copy forwarded to the: -
I I 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. -, 
5. CPC e-Courts ·High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srin~gar for 

information and also keeping record of the same. 
7. Ms. Ruby, Advocate 

...... for information and necessary action. 

... 
. , 

! 
i 

·} 



HIGH COURT OF JAMMU AND J(ASHM1R AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Ad:Vocates Act, 1961) 

. * * * . 
• . 1 

N'.OTIFICATION 

.i 
Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

. 1 
I 

Ms. Nishu Lalotra 
D/0 Kamal Singh . 
RIO Sarthi Kalan, Rajpura, Samba 

I 

vide Notification No.1361 dated 03.01.2019 has been declared as 

Absolute/Final. 

By Order ...., . ~IN"':::~~ 
(M~:;:;~~li~gl.' 

No: 91 r--'-9 'P-/ ((y) U fated: 0~ I 0 J { )A, 2- ) "Pov.. ~ )'\ . 
Copy forwarded to tlie: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Samba. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the ne~t issue 
of Government Gazette. 
President, District Bar Association, Samba. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 
Ms. Nishu Lalotra, Advocate 

••• 

1 

... for information and necessary action. 



HIGH COURT OF JAMMU AND 1\.ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an . Advocate, granted under the· 

Advocates Act, 1961 in favour of: 

Mr. Barinder Kumar 
S/0 Bahadur Chand 
RIO Village Bachyal, P.O Paryal, Tehsil Marh, Distt. Jammu 

vide Notification No.l257 dated 01.01.2019 has been declared as 

Absolute/Final. 

No: 

Copy forwarded to the: -

1. Principal Districtand Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for · 

information and also keeping record of the same. 
7. Mr. Barinder Kumar, Advocate 

...... for information and necessary action. 

. ' 
k 
,f-. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Councilt~nder Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under ·the 

Advocates Act, 1961 in favour of: 

Mr. Rajat Jamwal 
S/0 Madan Singh Jamwal 
RIO H.No.44, Patel Bazar, Purani Mandi, Jammu 

vide Notification No. 74 dated 17.06.2019 has been declared as 
Absolute/Final. ; 

.' :t• 
By Order ,-, . \ ; .... ""'~ ')..--\ 

(Moham~ B igli}, . · . , 
Registr~r (Ad ) :-,~ :. t;f 

j ,;;o } J·.1/ o~i . 
No:/ c:J]3- loiS'~>/ P4 ~ated: o__r-r 0 2} '){) 2-/ \ 

Copy forwarded to the: • 

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Jammu 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 
President, J&K High Court Bar Association, Jammu . 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

lncharge Chief Libra·rian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Raj at Jamwal, Advocate 

.. .... for information and necessary ·action. ·.: . ~· . . . 

.' 

. I 



HIGH COURT OF JAMMU AND l(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

·:NOTIFICATION 
. '' 

l .. 

No: ~ g 1 }o'l--1 /IJioated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Amit Kotwal, 
S/0 Ram Prasad Kotwal, 
RIO Viii. Gwari (Gatha) P.O Udrana, Bhaderwah, Doda. 

vide Notification No. 1632 dated 28.03.2019 has been declared as 
Absolute/Final. 

.r 
~-
r . 

i· 

. il 
l' 

~·. 

By Order . ~ IQV'~W' ,_.., ~ \'"'·· .. , 
(Mohammad Yasin Beigh) 

. Registrar (Ad~~o? 
od ()) t).D 2- J ~ ·fl ' 

J 
No: \ \) (,s--[o1 )./ R~} ~ted: 

'· 
Copy forwarded to the:::.: 

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

4. 
5. 

of Government Gazette. 
President, District Bar Association, Bhaderwah 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. ) 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for : 

7. 
information and also keeping record of the same. 
Mr. Amit Kotwal, Advocate 

. ..... for information and necessary action . 

.. 
'· 

:! 

. io • 

+ 



' , .. I ; . 

' i • .. t 

HIGH COURT OF .JAMMU AND KASHMiR AT JAMMU· l . . 
I 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 
* * *· l ·, 

···-y.. 

:'I· 

NOTIFICATION 

No: 01 ~'l.DJ-! {t<q Dated: ~~b 7/'2-o?-f 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ashiq Hussain Lone 
S/0 Ab Rahim Lone 
RIO Hardu, Malpora, Tehsil Magam, Distt. Budgam 

vide Notification No. 113 dated 17.06.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1 .. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Budgam_ 
Secretary, Bar Council of India, New Delhi. • 
Manager, Government Press, Jammu for publication, ir the next issue 
of Government Gazette. i 
President, District Bar Association, Budgam 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website.· .1 

lncharge Chikf Librarian, High Court Wing Jammu/Srinagar for 
information a't:ld also keeping record of the same. 
Mr. Ashiq Hussain Lone , Advocate 

...... for information and necessary action. 

1 

~ 
,. 

·I 

I 
l 
·~ 

:' 

. 
·I ... 

.! 



·b>.... .. 

HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

'·· * * * . 

NOTIFICATION 
•.._,;. 

No: 9 bt~?-i)Rqoated: O:f,!:i3 r~ ~~ 
\ 

Provisional ·admission as an Advocate, granted under the 
i 

Advocates Act, 1961 in favour of: 

Mr. Zameer Ahmad 
' S/0 Ghulam Ahmad 

RIO Wahdatpora, Tehsil & Distt.·Budgam 
·~ 

I .. 

'.$-· $-' • 

vide Notification No. 184 dated 18.06.2019 has been declared as.- .. 
Absolute/Final. 

By Order 

No: 

.•. 

Copy forwarded to the:-

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Budgam 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 
President, District Bar Assocration, Budgam 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

lncharge Chief Librarian, High Court Wing Jammu/Srin~ga.r for 
information and also keeping record of the same. 
Mr. Zameer Ahmad, Advocate 

.. .... for information and necessary action. 

·. 

!•! 

\_ 

1' ?~ 
-~-~~-~ 

.rl . ....----- & 0' J I v <.V\ . 

Registrar (Ad¥~"", ·· · 

~ tt6~~.~ . 



HIGH COURT OF JAMMU AND KASHMIR AT-JAMMU 
(Exe1·cising powers of Bar Council under Section 58 oftl1e Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 9 b 4 'l-lfJ-!{Rqoated: os-f b2/ ).-Ql--/ 

• 
Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 
' I 
~ . i 

Mr. De~pak· Sharma 
S/0 Suliftsh Chander Sharma 

/. ~ . 
RIO Village Harnota, Tehsil & Distt. Kathua 
AlP House No.102/5, Shyam Vihar, Gole Pully Talab Tillo, Jammu-
180002 

vide Notification No. 104 dated 11-.06.2019 has been declared as 
Absolute/Final. 

I 

f 

I· 
~.;. 

By Order ,...-, . v """~ 
(Mohammad Yasin Beigh) 

. RegistrtsA.&tJ~? 
No: ) o~r- le4~ [R~ /lofted: D~ { D 3 { '}{) J-) 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Kathua 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 
President, District Bar Association, Kathua 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. , 

lncharge Chief Librarian, High Court Wing Jammu/Srinagar fon 
information and also keeping record of the same. 
Mr. Deepak Sharma, Advocate 

. ..... for information and necessary action. 

I 
j 

.' 

l 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBnr Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 
.. 

.· ' 
' ' ' . ~ 

D ~ /o ~ I 2A?'t l 
I I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Nasir Niyaz Najar 
S/0 Niyaz Ahmad Najar 
RIO Drugjan, Dalgate near Umar Masjid, Srinagar 

vide Notification No. 61 dated 17.06.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Srinagar 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 
President, J&K High Court BarAssociation, Srinagar 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

lncharge Chief Librarian, High Court Wing Jammu/Srinagar for. 
information and also keeping record of the same. · 
Mr. Nasir Niyaz Najar, Advocate 

. ..... for information and necessary action. 

. r 

\ ., 

.. 

l 

l 
:·~ 



t, 

HIGH COUR1! OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising po1fe1·s of Bar Council under Section 58 .of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

I 

o s-/o) /1A C). 1 
I 

Provisional ad~ission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Raghini Singh Wazir 
D/0 Himalini Singh Wazir 
RIO Mount View Rehari, B.C. Road, Jammu 

vide Notification No. 1117 dated 10.01.2020 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Raghini Singh Wazir, Advocate 

...... for information and necessary action. 

. ' 

! 
:~ 

J , .. 

. . 
' { 

:• 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted und<?r the 

Advocates Act, 1961 in favour of: 

Mr. Sahil Sharma, 
S/0 Vijay Kumar, 

I 
I • ' I 
', 

RIO H.No.94 Lane No. 317, Rani mandir, Below Gumat, Jammu. 
·1). 

vide Notification No. 1736 dated 30.03.2019 has been declared as 
t 

Absolute/Final. 

By Order 

No: 1 of 1·- I t>'>-Lf l R~} ~bated: 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

4. 
5. 

of Government Gazette. " 
President, J&K High Court Bar Association, Jammu

1 
CPC e-Courts High Court of J&K Jammu for uploadmg on the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 

7. Mr. Sahil Sharma, Advocate 
. ..... for information and necessary action. 

''-

i. 

. ... . 

rJ ,~ N'~ · ai )/l 

.· a . ~ 
. 7-yV 0 

. I 
... ,· 

! ., 
j• 
I· 

.• . 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abhinandan Salgotra 
S/0 Ravi Kumar, 
RIO Ward No.8 Hiranagar, Kathua. 

vide Notification No. 1626 dated 28.03.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded tp the: - · 
? 
' 1. Principal District and Sessions Judge, Kathua 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abhinandan Salgotra, Advocate 

...... for information and necessary action. 

f) . \___-1 ~ '()\\cD\ ~I 
Registrar (A . .... 

o'::Jo) . 



'··-··."··~·"; .-_ . 

. ·-.. ·· . .,_ 

HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Co,u~1cil under.SecHon 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as. an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Vikramjit Singh Manhas 
S/0 Mohan Lal Man~as 

) 

RIO H.No.61, Shahbad Colony, Bahu Fort, .Jammu 

vide Notification No. 881 dated 18.10.2019 has been declared as 
Absolute/Final. 

By Order ,....., : v IN'~~\~\ 
(Mo~ammad Yasin Beigh) 

Registrar (A~~)h . v~ 1 
No: 13:1-~ -I 33& I~~ I L€ated: of:,fc-, 2 ( ']1) ?- l tP 

Copy forwarded to the: -

1. Principal District and Sess·ions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vikramjit Singh Manhas, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Dilisha Bharti 
D/0 Sanjay Dogra 
RIO Ward No.9 Mahader, Reasi. 

vide Notification No. 1730 dated 30.03.2019 has been declared as 
Absolute/Final. 

By Order ,...., . ,~~6'-;.\"W 

Registr~r (Adm 
~ {)~ 

No: f 31.\- I:!Jt.l. (1(4 I lfated: o£/ () 3 ) )o '>-I ::;-v 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Reasi 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Reasi 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Diksha Bharti, Advocate 

...... for information and necessary action. 



HIGH COURT :OF JAM·MU AND ICASHMIR AT JAMMU 
(Exercising powers of Ba~· Council under Section 58 of the Advocates Act, 1961) 

*· * * 

NOTIFICATION 

No: !lR * W-1) ~4 Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Vimmy Talla 
D/0 Vinod Kumar 
RIO Extn. 9-A, new karan Nagar, Jammu 

vide Notification No. 1698 dated 30.03.2019 has been declat=ed as 
Absolute/Final. 

By Order 

' Copy forwarded to the: -
' '· 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu . 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court \/Ving Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Vim my Talla, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shafeeq Ahmed, 
S/0 Mohd Bashir, 
RIO Fazalabad, Surankote, Poonch AlP Qrt. No.309, Block, U4, Police 
Line Gulshan Ground, Jammu. 

vide Notification No. 1744 dated 30.03.2019 has been declared as 
Absolute/Final. ! 

'· 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar·Association, Poonch 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shafeeq Ahmed, A9vocate 

...... for information and necessary action. 



·,.,;j. . ~ 
~ ;.f· -; ·. . 

HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

.. . . ~· >;! ~: 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ifra Meelad 
D/0 Mohammad Altaf Ban day 
RIO Taing Mohalla, Shopian 

vide Notification No. 30 dated 16.05.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Shopian 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ifra Meelad, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers.ifBar Couhcil under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shahid Rashid · 
S/0 Ab Rashid Badyari 
RIO Purnibal, Shiv Pora, Srinagar 

vide Notification No. 141 dated 18.06.2019 has been declared as 
Absolute/Final. 

By Order 

. ' l 

No: 118?- p_qo }R4} t6'ated: 

Copy forwarded to the: " 

1. Principal District ·and Sessions Judge, Sri nagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court \Ning Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shahid Rashid, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND IUSHlVfiR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

No: 1 

NOTIFICATION 

o-. )o~t «~ Dated: c£ fb 3 { ?o·t-J I ; . 
Provisional admission as an Advocate, granted under the · 

Advocates Act, 1961 in favour of: 

Mr. Amit Puria 
S/0 Bishan Dutt Sharma 
RIO Chack-Lala, Bishnah, Jammu 

vide Notification No. 1633 dated 28.03.2019 has been declared as 
Absolute/Final. 

By Order 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Amit Puria, Advocate 

...... for information and necessary action. 



:~ . 
HIGH COURT OF JAMMU AND l{ASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 
., 

\ NOTIFICATION 

Provisional admission as ·an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Karanjeet Singh 
S/0 Rashpal Singh 
RIO Village Sai Kalan, Suchetgarh, Jammu 
AlP H.No.55, Sec-1, Model Town, Gangyai, Jammu 

vide Notification No. 1723 dated 30.03.2019 has been declared as 
Absolute/Final. 

By Order ~ ,_. ... ::.. _ .. ·· ·;t,·~).t) .. " 1 
,.---, • \ __ _..,......u:;v·- _.,....~ r~ ·~ \ . __ , l 

\.,.._.../ \t . 

(Mohammad Yasin Be'gh) 1 

· · Registrar (Adm. 

No: ..___,____;_ __ I,_.._ I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in U1e next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Karanjeet Singh, Advocate 

..... .for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: l\1 * 14>z.-1)1Z~ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sunil Sharma, 
S/0 Roop Lal Sharma, 
RIO H.No-188-B, ,Resham Ghar Colony, Jammu. 

vide Notification No.. 1749 dated 30.03.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts Hfgh Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sunil Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under~ Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 1lo ,( J-bl-1., ~~ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act,": 1961 in favour of: 
f 
' 

Mr. Yatin MahaJan 
S/0 Inder Jeet Gupta 
RIO 31-A, Karan Nagar, Jammu. 

: 
vide Notification No. 1172 dated 10.01.2020 has been declared· as 
Absolute/Final.· 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President,'J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court VVing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Yatin Mahajan, Advocate 

...... for information and necessary action. 



. .I. 

HIGH COURT OF JAMMU· AND KASIIMIR AT JAMMU 
(Exercising powers of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

I NOTIFICATION 
. .: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Amit Khajuria 
S/0 Khem Raj Khajuria, 
RIO VPO, Lower Gadi Garb, Near Ice Cold Store, Jammu. 

vide Notification No. 1631 dated 28.03.2019 has been declared as 
Absolute/Final. 

... .., 
By Order 

No: f).3)..-(14)- Rc, rfoated: 

Registrar (Ad ·~ 
(\ ./ ~o1 obI 0]> I){))_ I -hi 0~ 

I t 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Amit Khajuria, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

I 
f 
(" 

·" 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Aqib Aslam 
S/0 Mohd Aslam 
RIO H.No.193, Sector-1, Pam posh Colony, Janipur, Jammu 

vide Notification No. 1762 dated 30.03.2019 has been declared as 
Absolute/Final. 

.-? 

By Order 
\ 

fr.l'- ~~ -~~c\u~\· ~v\ 
.... , • __ .....v ---- 0 ..) \ 

(MohamtinrcfYasin~igh) · 
Registrar (Ad ~ v ~~, 

o£/o?) /)AJlJ ~ 
r 1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J~K Jammu for uploading on the 9fficial 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Aqib Aslam, Advocate 

...... for informati:on and necessary action. 
' 



HIGH COURT OF JAMMU AND IUSHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \Y? J,o1\ R~ Dated: c~ /61} ~,_, 
7 ~) 

Provisional admission· as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mushtaq Ahmad Mir 
S/0 Rafeeq Ahmad J.\11ir 
RIO .· · If. Gantamulla Bala, Distt. Baramulla 

vide Notification No. 829 dated 21.09.2019 has been declared as 
Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registr~ (Ad~~ 

R~} tlated: 6 b/ ~ '); J ~ l / V ~':7 °~ 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3: Manager, Government Press, Janimu for. publication in the next issue 

of Government Gazette. · 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. l\r1r. Mushtaq Ahmad Mir, Advocate 

...... for information and necessary action. 

Registrar (AdPnot .. 

v~~7 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ILt ~?-l R~ Dated: o£/o?J/}c)J-/ 
---:,.'--rlf---7- . I I 

·. 
Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Subreena Altaf 
D/0 Altaf Hussain Sheikh 
RIO S.K~ Co Ioney (Azadpora) Anantnag 

vide Notification No. 803 dated 20.0f.2019 has been declared as 
Absolute/Final. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/SrinaQ.ar for 

information and also keeping record of the same. 
7. Ms. Subreena Altaf, Advocate 

.... ·~for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favou·r of: 

IVIs. Tsering Chosdon 
D/0 Smanla Tsering 
RIO Domkar, Gongma, Leh 

vide Notification No. 154 dated 18.06.2019 has been declared as 
Absolute/Final. 

By Order ~-~cif~ 
(Mohammad Y as in Bei ) 

Registrar (Adm.) ~ 
o? 

D£/6 3 I "'M ?- I 0 

r ' 
Copy forwardect to the: -

1. Principal District and Sessions Judge, Leh 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Leh 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. ., 
7. Ms. Tsering Chosdon, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

. * * * . 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Syed Taha Mohd Aijaz 
S/0 Aijaz Ahmad 

~"" RIO RaHway Colony Nowgam.By-Pass Nowgam, Srinagar ·· 
AlP Noorani Colony Frestabal Pampore, Lane D near Noorani Mosue, 
Pam pore, Pulwama 

vide Notification No. 182 dated 18.06.2019 has been declared as 
Absolute/Final. . 

By Order 
...-/' 

\ ~~--1 
..-, • ~\ (P./" ~ (::> \ U V\ 

No: 1411 r 14 iH, (R~ I tCated: 

(Mohammad Y~si Beigh) 

Registrar ( ~·) 
~v/' . o)) 

o&/~ _1 / 'W :J-f 0~ 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar ~ 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keep.ing record of the same. 
7. Mr. Syed Taha Mohd Aijaz, Advocate 

..... .for information and necessary action. 



HIGH COURT OF JAMMU AND IU.SHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 
l 

1 NOTIFICATION. 

No: lD1 ~ 'J.CJ.\ )~~ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Dildar Ahmed 
S/0 Gul Bahar 
RIO P/0 Nariyan opposite Govt. Middle School Rani, Rajouri 

vide Notification No. 1669 dated 29.03.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Rajouri 
5. CPC e-Courts· High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Dildar Ahmed, Advoca'te 

...... for information and necessary action. 

I. 
' " . r· 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Couiicil under Sec1i6fi 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:1lob1 J-6?-1 [RGoated: 
·~ 
~ 

Provision~! admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Anoop Singh;: 
S/0 Jasmant Singh 
RIO 68, Hoochak, Pongal Pristhan Ukhral, Ramban 
AlP Block 33, Old University Campus Canal Road, Jammu 

vide Notification No .. 1643 dated 28.03.2019 has been declared as 
Absolute/Final. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban 
5. CPC e-Courts Hfgh Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Anoop Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. lshfaq Ahmad Wani 
S/0 Gh Nabi Wani 
RIO Rahmoo, Wa::nipora, Tehsil Rajpora, Distt. Pulwama 

vide Notification No. 755 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama 
5. CPC e-Courts High Court.of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. · 
7. Mr. Ishfaq Ahmad Wani, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND l(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as . an Advocate, granted und~r the 

Advocates Act, 1961 in favour of: 

Mr. Arnab Sharma 
S/0 Som Dutt Shanma 

~ . 
RIO Ward No.9, H]ra Nagar, Kathua 

vide Notification No. 1644 dated 28.03.2019 has been declared as 
Absolute/Final. 

By Order 

No: J )...o3 .... I). ]t> / f<~ I tP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. · 
7. Mr. Arnab Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBai'Council undei.' Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: lolf ~ Jo?-l {R~nated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Nahiem 
S/0 Abdul Kareem 
RIO Sania, Surankote, Poonch. 

vide Notification No. 1682 dated 29.03.2019 has been declared as 
Absolute/Final. 

By Order 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Nahiem, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND IUSHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: L)y 2-c~t R.q Dated: o{,jtlJj')-1!:~--J 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. N azish Fayaz 
D/0 Fayaz Ahmad Dar 
RIO Hyderpora Main Airport road near Jamia Masjid, Chanapora, 
Srinagar \1 

vide Notification No. 716 dated 19.09.2019 has. been declared as 
Absolute/FinaL 

By Order 

· If Jt,.., l Ref U> · 
No: llf4b _. J~l Dated: 

Copy forwarded to the: -

1. Principal District and Session~ Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. · 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. N azish Fayaz, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I{ASHMIR AT JAMMU 
(Exercising powers .of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of:. 

Ms. Priya Charak, 
D/0 Kuldip Singh Charak, 
RIO Lane No.4 Bari Brahmana, Kartholi Dassal, Samba. 

vide Notification No. 1726 dated 30.03.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Samba 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Priya Charak, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU ANI) J(ASHMIR AT tTAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: lo?- ~'M-'/ RLJ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Umer Niyaz Bhat 
S/0 Niyaz Ahmad Bhat 
RIO Mooimnabad, Lane No.9, Batmaloo, Srinagar. 

vide Notification No. 36 dated 16.05.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

....... (/.!' (J ) \ , v-~---··t:-\o'i .. )'t-1 
,("~ ~ • ..-_... I •· 

(Mohamm"ad. Yasin ~etgh) 
Registr~r (Ad~\, 

'\v' 7. ~7 
Db/{)3 )HJ-) O 

I t 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Umer Niyaz Bhat, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:\ 'l.JJ- ~ ,.,_tj Pq Dated: 

.Provfsional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aamir Majid Shah 
S/0 Abdul Majid Shah 
RiO Hajibagh, Madni Mohalla, Budgam 

vide Notification No. 909 dated 22.11.2019 has been declared as 
Absolute/Fin.al. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Pr.ess, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping rer.ord of the same. 
7. Mr. Aamir Majid Shah, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND ICASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !3• ~ .2-i> t-Il~~ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ajaz Ahmad 
S/0 Abdul Hamid Paul 
RIO B\uchroo, Brother's Colony, Tehsil Chadoora, Distt. Budgam. 

vide Notification No. 907 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order 

No: 

! 
1 

Copy forwarded to the: -

1. Principal District and Sessions .Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on thE;. official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ajaz Ahmad, Advocate 

...... for information and necessary action. 



HIGH COURT O:F JAMMU AND IU.SHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 196·1 in favour of: 

Ms. Safina Akhter 
D/0 Abdul Ahad Sheikh 
RIO Sheikhpora Kreed, Baramulla. 

vide Notification No. 831 Dated 21.09.2019 has been declared as 
Absolute/Final. 

·P 

By Order ~ . '· ~_....,eN'" v::.--0~\u~\ >..--\ 
(Moham~Yasin~ei h) 

Registrar (Adm.M 
l I, p v / Q~ 

No: E-lM> - J l.j ol { R4 dilted: o£)D 3 i '}{) 2 I . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Govern.ment Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Safina Al{hter, Advocate 

...... for information and necessary action. 



~- . "• ' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

.. ~ 
!'· 
I ·. 
> 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Raqeeb Mushtaq. 
S/0 Mushtaq Ah. Sheil{ll 
RIO HanfllChawalgarh,JKulgam 

vide Notification No. 937 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kulgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Raqeeb Mushtaq, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ll-] ~ '}oJ.-1 jR~Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mudasir Ahmad Bhat 
S/0 Bashir Ahmad Bhat 
RIO Chandihaar, Wanganpora, ldd Gah, Srinagar 

vide Notification No. 926 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order 

No: /3€ t1 ~ /39) Ja_~} M?ted: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts Htgh Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mudasir Ahmad Bhat, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Com1cil under Sectioi1 58 of the Advocates A.ct, 1961) 

* * * 

NOTIFICATION 

No: \)_6 4 ;oz.t f(qDated: 

Provisional admission as an Advocate, granted under the · 

Advocates Act, 1961 in favour of: 

Ms. Shazia Akhter 
D/0 Mohamm~d Yousuf Mir 
RIO Salia Panchalpora, Mir Pora, Tehsil Mattan, Distt. Anantnag· 

vide Notificati.on No. 957 dated 22.11.2019 has been declared as 
Absolute/Final. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary,,Bar Council of India, New Delhi. 
3. Manager, '"Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Shazia Akhter, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advo'cates Act, 1961 in favour of: 

Mr. Saleem Gul 
S/0 Ghulam Mohd Sheikh 
RIO Tarathpora, Distt. Kupwara 

vide Notification No. 814 dated 20.09.2019 has been declared as 
Absolute/Final. 

By Order · \ ... -. ~rv;__.-5 __ .\o3\)/i 
f."""1 ~ \... ----- 0 ,. \ 

(Mohammad Yasin~igh) 
Regis~ar (Ad1 )]0~ 

1 
tf · 'irvv o4\ 

12>/) & -l31:r / RG Dated: 0 b{ tJ )2 I ')..! J-j No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court \tVing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Saleem Gul, Advocate 

...... for information and necessary action. 

\ 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar' Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIF.ICATION 

No: P-~ ~ 'J,v'H /~<Bated: Ob/o J/ 'bll ':1--} 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Nasirul Islam 
S/0 Mohammad Maq bool Magrey 
RIO Ganowpora, Magrey Mohalla, Shopian 

~. 

vide Notification Nb. 714 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

No: !.)Go -1361/ R4/ f!ated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Shopian 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court VVing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Nasirul Islam, Advocate 

...... for information and necessary action. 



. 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Yaseen 
S/0 Mehraj UdDin Matta 
RIO Bilal Colony, Qammerwari, Al-Hadith Masjid, South, Srinagar 

vide Notification No. 705 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order ~ .._,;. -· -· ·s\rf\( }--\ 
{)'\I" ;:..-- t' '\ '-..· .) \ 

--) ~ ~-· .... 1 , ........ 
if'- •• ,... 

Regist~r (Adj.. 
(MohammadYasin Be~· h) 

W~o o7 Db[ tlJ {']A) ;_ 1 ° 
t I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 

· 5. CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. . 

6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 

7. Mr. Mohd Yaseen, Advocate 
...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar C:oui1cil under SectiOii 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: · 

Ms. Kh ush boo Majeed 
D/0 Ab Majeed Reshi 
RIO Ashaji Pora Heavan Colony, Anantnag 

vide Notification No. 746 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

No: 13Y4 ·-- I ?:>S" I I ~r;, l Lfbated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Goverl}ment Press, Jammu for publication in the next issue 

·of Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Khushboo Majeed, Advocate 

...... for information and necessary action. 

J 
'{ 

j 



liiGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Dimple Bharti 
D/0 Bansi Lal Palwal 
Viii; Bathaie Teh: mahore, Reasi, A/P H.No: 174 Rehari Colony Near 
Hari Mander, Bharat Nagar, Jammu. 

vide Notification No. 1667 datecl 29.03.2019 has been declared as 
Absolute/Final. 

By Order 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Governm.ent Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Reasi 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Dimple Bharti, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JA·MMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the · 

Advocates Act, 1961 in favour of: 

Ms. Mehnaz Chowdhary 
D/0 Nayaz Ahmed 
RIO Garhi, Reasi, · ~j 
AlP Bathindi Gaziabad, Sunjwa Road C/0 India Cake House, Jammu 

vide Notification No.526 dated 10.07.2018 has been declared as 

Absolute/Final. 

By Order - \, __ ___.. ... jt:~-;-:::~·<r)\1 ~>) ,-., , "·--- . \I ") \ 
(Mohammad Yasin B 'gh) 

Regist~r (Ad 

No: /7 71 -I '778 f f<~ I ~ed: 6£/ fJ'1 J ";-<>'2--) 'v/ 
Copy forwarded td the: - f - I 
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Mehnaz Chowdhary, Advocate 

..... .for information a~d necessary action. 

.~ 



.. 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sapanpreet Kour 
D/0 Manjeet Singh 
RIO Ward No. 10 H.No. 166, near BDO Office, R.S.Pura, Jammu. 

vide Notification No. 1746 dated 30.03.2019 has been declared as 
Absolute/Final. 

By Order \ . ;v:~- · ·.>\(()\·~, l 
.r1 . \ ______ /"'\ OV'- -· 0 {~ \ . 

(MohammadYasin Beigh) 

Registr~r (Adm.)), 
v~L 

No: 11 rr:-\l0-/~4 I !£.ted: o£[0 2 l 'UJ],) .Ybu.\ 
lj I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms.Sapanpreet kour, Advocate 

...... for information and necessary action. 



HIGH COURT Of JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Navneet Thaliur, 
S/0 Thak(t.r Das Thakur, 
RIO H.:No:Z53, Viii. ~shirah, Near Air Force Station, Udhampur. 

vide Notification No. 1766ffo.03.2019 has been declared as 
Absolute/Final. ----

By Order 

No: )131 - mt)R_c,/!Jloated: 
I 

(Moha~mad Yasin. B. igh) r~ 
Regtst (Ad · ~1 

o££3/'YJl- r ~ 
( I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Udhampur 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Navneet Thakur, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND J(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Saba Atiq 
D/0 Atiq-ui-Rehman, 
RIO Khawaja House, Ward No. 8 Basoli, Kathua. A/P Lane No. 8. 
Usman Colony Bathindi, Jammu. 

vide Notification No. 1712 dated 30.03.2019 has been declared as 
Absolute/Final. 

By Order 

No: [11!>- /13v/ R_c, I ~ated: 
I 

Copy forwarded to ~he: t-

~ ~ --. ---
\ e;J': rJ' .. ?\\f::} )/\ 

r'J • \,. ------~.-'{ ./(J ) I\ 
(MohammadYasin Be.igh) ~ 

Registrar (AdmJ 
~.' ~\. » 

66 /o]; / '"'l& ?-/ W o\N\'; 
I t 

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping· record of the same. 
7. Ms. Saba Atiq, Advocate 

...... for information and necessary action. 

'·· 

~' ' -
\ . (/"r~-.~ . , i· .. 

... ---) · \ _.-- '1 ...... )-· I · ·· -. ' ).A 
•~ ,___ ----· ('\ • \ I I . ~ l 

' 
Registrar (A~.)-, t, 
~~~ 



.., . .. ·~· 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act; 1961) 

* * * 

NOTIFICATION 

No: lbb f )o?-\/ ~ Dated: 
I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Naveed Mahmood Ahmad 
S/0 Ab. Gani Sofi 
RIO H.No.35, Sector-A, Gulbahar Colony, Hyderpora, Bye-Pass, 
Srinagar. 

vide Notification No. 1351 dated 03.01.2019 has been declared as 
Absolute/Final. 

By Order 

No: !lo&- 1113 {Ry /LPoated: 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian,· High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Naveed Mahmood Ahmad, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMlT AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 

Provisional· admission as an Advocate, granted un.der the 

Advocates Act, 1961 ·in favour of: 

Mr. Shashank Vasisatha 
S/0 Braham Datt Sharma 
RIO 280/7, Sector-7, Channi Himmat, Jammu 

vide Notification No. 1661 dated 29.03.2019 has been declared as 
Absolute/Final. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shashank Vasisatha, Advocate 

...... for information and necessary action. 



HIGH COURT .OF JAMMU AND IUSHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ishrat Jan 
D/0 Ab Hamid Wani 
RIO Umerhair, Buchpora, Umanabad Colony, Srinagar 

vide Notification No. 1329 dated 02.01.2019 has been declared as 
Absolute/Final. 

By Order \ fJV' ~...--o<;;:\~i)y);\ 
.-/. "-..-~ 

(Mohammad Yasin B igh) o" 
. Regist\ (Ad . ~~\ 

Copy forwarded to the: -

1. Principal District.and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court District Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ishrat Jan, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of:. 

Mr. Yassir Hussain Shah, 
S/0 Raiz Hussain Shah, 
RIO Hari Mohalla, Sanai, Surankote, Poonch. 

vide Notification No. 1700 dated 30.03.2019 has been declared as 
Absolute/Final. 

By Order 

No: lb ~I'l-l b br I P,~ / Y?ated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Yassir Hussain Shah, Ad\locate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND :KASHMIR AT JAMMU 
(Exercising powers of Ba.· Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Narender Jamwal 
S/OAtam Singh Jamwal 
RIO Jagti, Nagrotra, Jammu. 

vide Notification No. 1761 dated 30.03.2019 has been declared as 
Absolute/Final. · 

By Order 

No: lb3~ ·-/b4l Rq LfDated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, ,Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Narender Jamwal, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: Is-~ e :te2-l R~oated: D6/o ?1&-o?.-1 
I } 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Insha Bashir 
D/0 Bashir Ahmad 
RIO Nalabal Nowshera, Hamdaniya Colony, Srinagar 

vide Notification No. 551 dated 07.08.2019 has been declared as 
Absolute/Final. 

By Order 

No: {bl~ -/6)) «c, lfoated: 
-=-r-~-t-----'--

Copy forwarded o the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, ;Jammu for publication in the ne~t issue 

of Government Gazette. 
4. President, J&K High Court District Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Insha Bashir , Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

·NOTIFICATION 

No: !~?:> ~ .2-oJ-1 /~ated: 
Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Aakriti Singh Rathore 
D/0 Rakesh Rathore 
RIO H.No.l51, Raj Niwas, Poonch House, Panjtirthi, Jammu 

vide Notification No.l5 dated 06.04.2017 has been declared as 

Absolute/Final. 

By Order 

No: 

Copy forwarded to the: -

_ _ \. ____ , (~-~::;i dS \ ;~\ 
,11""" J .,__.....- 0 v"' 

(Mohammad Ya~i~t. igh)~ 
Registrar(~ ~ 

(, / l- ~oo.t ~ OG o:, ~t--1 
1 - I 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, Hig'h Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Aakriti Singh Rathore, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND l(ASHMIR AT JAMMU 
(Exercising powers o.f Bar Council under Section 58 of the Advocates Act, 1961) 

' * * * 

NOTIFICATION 

No: ))\ 4 ;1-o'l-r/ R1Jated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Neelam Kumari 
D/0 Ushanak Chand 
RIO Rajwal P/0 J(aleeth, Tehsil Jaourian,_Akhnoor, Jammu. 

vide Notification No. 1768 dated 30.03.2019 has been declared as 
Absolute/Final. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Neelam Kumari, Advocate 

...... for information and necessary action. 



·:.·. 1: .. 

HIGH. COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the · 

Advocates Act, 1961 in favour of: 

Ms. Sonali Parihar 
D/0 Narinder Singh Parihar 
RIO W.No.60 near Tiny Tots.School Dokh Plaoura, Jammu 

vide Notification No. 1659 dated 29.03.2019 has been declared as 
Absolute/Final. 

By Order n· \ ~~Y\ 
(Mohamm~n B igh) 

Registrar (Ad 

ob (b~/~?-1 \v . 
) J I 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Jammu 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 
President, J&K High Court Bar Association, Jammu 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Sonali Parihar, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU A.ND KASHMIR AT JAMMU 
(Exercising p~wers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Nikhal Kotwal 
S/0 Mohan Lal 
RIO Village Gajoth, Tehsil Bhalla, Distt. Doda 
AlP H.No.233, Toph Sher Khania, Mehra Mohalla, Jammu 

vide Notification No. 1364 dated 03.01.2019 has been declared as 
Absolute/Final. 

By Order .,..-, _ ~~\'Y\ 
(Mohammad Yas~!Jh) 

Registre~ o ~JI 
No: IJq ~- I fl a)-J R.q / ~ted: fj'6 kt) ').o }- J Ow~ 
Copy forwarded to the: - . / 

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. "' 
4. President, District Bar Association, Bhaderwah 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Nikhal Kotwal, Advocate 

...... for information and necessary action. 

"-~~ 
Registrar (Ad~ j : J.\ 
. \/%~ 

-



HIGH COURT OF JAl\1MU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

NOTIFICATION 

No: ll~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Samreena 
D/0 Nazir Ahmad Dar 
RIO Goripora, Sanath Nagar, Srinagar 

vide Notification No. 800 dated 20.09.2019 has been declared as· 
Absolute/Final. 

No: 

By Order \. ~~~~;~\ 
1"1 . ~-__......_........1 .-0 ~ \v J I 

(Mohammad Yasin Beigh) ~ 

Registrar (Ajd. ~ ~~n 
~ ' ~- 61-1 

IJ'J S - 11 & ~trz~ {'-Cated: 0 b/o 3/ 'i-tJ 2-1 V . P 
I I 

Copy forwarded to the: - . 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3.. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading e:~tl the'official 

website. 
6.. In charge Chief Librariari, High Court Wipg Jammw:Sj~nagar for 

information and also keeping record of the s1ame. · ' . 
7. Ms. Samreena , Advocate 

.... :. for information and necessary action. 



HIGH COURT OF -JAMMU AND KASHMIR AT JAMMU 
(Exercising po·wers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /a I % ~~~/ ~4 Dated: () b Jo--4 :Lo)--( 

.. l 

\ 
Provisional admission as an Advocate, granted under the 

1 

' 
Advocates Act, 1961 in favour of: 

,·. 

Mr. Amir Hussain Kh~n Apapo 
S/0 Gh Ali Khan Apa\Jo 
RIO Wahadat Pora, Tehsil & Distt. Budgam. 

vide Notification No. 769 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

No: 1171-111&[ RGj t.f Dated: 

Copy forwarded to the: -

1. Principal District a!}d Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Qazette. · 
4. President, Distridt Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar ~or 

information and also keeping recora of the same. 
7. Mr. Amir Hussain Khan Apapo, AJvocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: l T!J ~ 1<2-¥~ Dated: 
1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Musharraf Farooq 
S/0 Mohammad Farooq 
RIO H.No.F-47, Ustad Mohaila, Jammu 

vide Notification· No.l336 dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order ,--, . ~QIV'~ 
(Mohammad Yasin !~}gh) ~. 

. . Registrar (Ad~~~ 

No: 1'7 n -- ll]o I RqJ!id: ot(H I '}o )-/ v 0"-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New DeihL 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. . 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Musharraf Farooq, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. lmrah Jan 
D/0 Ghulam Mohammad Najar 
RIO Sath Boni Lal Bazar, Srinagar 

vide Notification No. 487 d.ated 10.07.2018 has been declared as 
Absolute/Final. 

By Order - \ .rtOV'J~"V\ ~'""/ '--_........- . :.-(} s \ v J \ 

(Mohammad Yasin !~1h) 

No: IJI{J -115"~ Jrz~} !kted: 

Registtt (Ad~ ~ 

D£/c3 /'Po?- J \tt/ ~ 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for .publication in the next issue 

4. 
5. 

of Government Gazette. 
President, J&K High Court District Bar Association, Srinagar 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

7. 
information and also keeping record of the same. 
Ms. lmrah Jan, Advocate 

. ..... for information and necessary action. 
·. _,.,., 

\ ./-~y, 
n· ~rYJ-/lff.lcf)l 

Regist~r (Ad~ !o L 
'Jvv ~\'if(' 



'·f 

~ 
) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

AdvoGates Act, 1961 in favour of: 

Ms. Anum Zahoor 
D/0 Zahoor Ahmed Misger 
RIO Zadi-Masjid, Safa Kadal, S.rinagar-190002 

vide Notification No. 125 dated 17.06.2019 has been declared as 
Absolute/Final. 

By ~rder 

No: 

Copy forwarded to the: -

1. Principal District and s·essions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next iss~"e 

of Government Gazette. · 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Anum Zahoor, Advocate · 

...... for informgtion and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act,-1961 in favour of: 

Mr. Abhinandan Raina 
S/0 Bharat Bhushan Raina 
RIO 72, Rampura, Gandhi Nagar, Jammu 

vide Notification No. 1625 dated 28.03.2019 has been declared as 
Absolute/Final .. 

\ ~r~ ... _...-"'\ cy..r 0:;-\ tJJ \ ,F 
0 ~ ....._......- . 

By Order 

(Mohammad Yasin Beigh) · 

Regist{fr (Ad~. 0. 
v ~' 

No: I JOI - !7 3il J ~11/ tf?ated: 06/rs ?:> f '}o ,__ 1 / 
Copy forwarded to

1 

the: - I ) 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette.· 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website.:-
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abhinandan Raina, Advocate 

...... for information and necessary action. 

r)· 0~v1 
Registrar (Ad ·~ 

~ O.L~ 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

. NOTIFICATION 

No: ! ~] 1P.2-I JR.q Dated: bb {o ~ J~2--1 I ~/ . 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 
'l' 

lVIr. Zulfqar Ahmed 
S/0 Anwar Hussain 
RIO Farwala P/0 Palam (Rajouri) 
AlP Baba Jitto Hostel Jammu University, Room No.242, Jammu. 

vide Notification No. 1692 dated 07.03.2018 has been declared as 
Absolute/Final. 

~ t ~ 
\ ~~~~ ~_., . .....___. .... ...,..-'( . 0) \ \l J \ 

(Mohammad Yasi~Be'gh~ 

By Order 

Regist1(1\r ( Adm ;l\ 
. . J~ oU.Q 

No: Ill~- n). r I t<.q J ~fated: Dt) o?) ,_, 2-} 

Copy forwarded to the:· 
r 1 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi.. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Rajouri 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

. information and also keeping record of the same. 
7. Mr. Zulfqar Ahmed, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, . granted under the 

Advocates Act, 1961 in favour of: 

Ms. Mir Farhatul Aen 
D/0 Mul{htar Ahmad Mir 
RIO Uttersoo, Aminabad Chander Wadan, Tehsil Shangus, Distt. 
Anantnag 

vide Notification No. 859 dated 18.10.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the officfal 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mir Farhatul A en, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND ICASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Naveeda Afzal 
D/0 Afzal Khan 
RIO Sheeri, Tehsil & Distt. Baramulla 

vide Notification No. 718 dated .19.09.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Naveeda Afzal, Advocate 

...... for information and necessary action. 

\ ' . - ·~ 
. - . .....r ---· ~ 

~ . o1 
0 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as ·an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ishfaq Nazir 
S/0 Nazir Ahmad Wani 
RIO Narkara, Tehsil Budgam, Distt. Budgam. 

vide Notification No. 918 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order 

No: \~ \ -IS" I & { R q J M?ted: 
' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
· 2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ishfaq Nazir, Advocate 

...... for information,'*and necessary action. 
;--. . 

~ J 



HIGH COURT OF· JAMMU AND IUSHMIR AT JAMMU 
(Exercising powers of Bar Council uuder Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: l4tJ 'Ml~ ~.~ Dated: o~ /D?J/ >o'- J 
'{ J 

' 
i 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1"961 in favour of:. 

Mr. Mukesh Sharma 
S/0 Gian Chand 
RIO Village Amroh, tebsil Ram Nagar, District Udhampur 

vide Notification No. 866 dated 18.10.2019 has been declared as 
Absolute/Final. 

By Order 

Registrar (Adm. 

No: r~qr.-l)"o?.JR~)~ed: ~~JJA;;) ~ ·;~'!? 
Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. -~ President, District Bar Association, Udharnpur 
5. ·J CPC e-Courts High Court of J&K Jammu for uploading on the official 

~; website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mul{esh Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:' I £4 ~Mi--l )~q Dated: 

Provisional admission as . an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ashwani Kumar 
S/0 Hazara Kumar 
R/0 Near Kothian (Barnai), Tehsil & Distt. Jammu 

vide Notification No. 1707 dated 09.03.2018 has been declared as 
Absolute/Final. 

By Order . ~OV'-..,.1~ v1 
(Mbhammad Y. asin Beigh)~ 

Registra~ (Adml) v65 ~ :2-1 
No: l {, 2e -I {, ~ cl R~ I LPoated: ri) () ~ I 'JAJ )- I ~"-

I I . I I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. ·· 
6. lncharge Chief Librarian, High Court. Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ashwani Kumar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: Dated: -----

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shazia Kousar 
D/0 Mohd Iqbal 
RIO Mangotra P .0 Marmat, Doda. 

vide Notification No. 506 dated 10.07.2018 has been declared as 
Absolute/Final. 

By Order __,. ~~y, 

No: Dated: 

(Mohamma~{;sin Iffigh) u 
Registr~IY~~~ ~ 

------- -------
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Bhaderwah 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

. website. . . 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shazia Kousar, Advocate 

...... for information and necessary action. 

_;.-~--



HIGH COURT OF JAlVIMU AND KASHMIR AT JAMM·U 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 131 ~/dl-r ?~<~ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Show kat Majeed 
S/0 Ab Majeed Bbat 
RIO Narkara, Bada Mohalla, Budgam 

vide Notification No. 948 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order 
0 

. __.-! 0"'~'-o) \if)\ ; \ 

. . . . . Regis~d O~o? 
No: 141 I -14 7ff fR.~ /If Dated: o& f o], /1? ... I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. . 
4. President, District Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. ·' 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Showlmt Majeed, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Kamran Rashid 
S/0 Ab Rashid Bhat 
RIO Mandar Bagh, Tehsil South, Distt.Srinagar 

vide Notification No. 828 dated 21.09.2019 has been declared as 
' 

Absolute/Final. 

By Order \ ~ .· .,-)~1 
' ~ ~tcS·\(J'::-:> 0 ' ,.--1 '-~__....-f v 

(Mohammad Yasin B igh) 

No: f44e - J 4 '> '1 / {(q; ~!fed: 
R-egistrar (Ad )J I Ci . ~~ 

Db o.J/~J--J 'V 0 -
I I 

0 _i.o:· 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts Higp Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and al.so keeping record of the same. 
7. Mr. Kamran Ras.hid, Advocate 

...... for information and necessary action. 



I-IIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1:961) 

* * * 

NOTIFICATION 
! 
' 

No: 1?>:6 . -}a?-\ ~~Dated: bbjtl)(bo?- 1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Anil Khajuria 
S/0 Romesh Khajuria 
RIO Rohi Morh, Gadigarh, Tehsil & Distt. Jammu 

vide Notification No. 1526 dated 02.03.2018 has been declared as 
Absolute/Final. 

-· ·;n 

By Order \ r~ -·~--·-~ to\~vi 
r"'~ ~· OJ\ I \ 

(Mohammad Yasin Beigh) 

Registrar (Ad9t.~ 
. ~ ~~~~ Db fD) J1:o J-l 0 

I I 
No: 14 2)...-.- 14 3~ I ~Y~ 'oeted: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and ~I so l<eeping record of the same. 
7. Mr. Anil Khajuria, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU ~ND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION. 

No: l'?l·~f ')A)I )R.Ci Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Anisa Yousuf 
D/0 Mohammad Yousuf 
RIO Branpather, Batmaloo, Srinagar 

vide Notification No. 850 dated. 18.10.2019 has been declar~d as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Anisa Yousuf, Advocate 

...... for infermation and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Con~cil under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted· under the 

Advocates Act, 1961 in favour of: 

Mr. Karanjeet Singh 
S/0 Krishan Singh . 
RIO Village Ahadwaha, Tehsil & Distt. Ramban 

vide Notification No. 1515 dated 02.03.2018. has been declared as 
Absolute/Final. 

By Order 
I _..-

\ ~~~~\ 
~· \_~ ~~~\"'_}\ 

(Mohammad Yasin Be" h) 

Registrar (Adm. ~ 

rh L "1 / ?-d?-1 V 0""~ ~ 
I I 

No: /b)o- l {r-l/f<q} ~ated: 
I 

Copy forwarded to the: -

1. Prin.cipal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Ptess, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Karanjeet Singh , Advocate 

...... for information and r.acessary action. 



.. 

HIGH COURT OF JAMMU AND 1<.ASH~1IR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NO.TIFICATION 

No:- -'~-0 -1-1--)o--..J..l-/ R~ Dated: o£/6 3[?o2-1 
I I 

Provisional admission as an· Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Altaf Huss~in Ahanger 
S/0 Ab Khaliq Ahanger 
RIO Tujar Sharief Zaingeer, Ahanger Mohalla, Bararnulla-193201 .. 

vide Notification No. 762 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramu!la 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information ·and also keeping record of the same. 
7. l\1r. AltafHussain Ahanger, Advocate 

...... for information and necessary action. 

n , ___.., 
~"' .. ~0\1'-~YI 
Registrar (Ad J 0) ! IJ .;>I r I 

\\ -" / Q~ 
l'\lv o 



I 

_HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

,-

IVIr. Imtiyaz Ahmad Dar 
S/0 Habib Ullah Dar 
RIO Zirpora, Bijbehara, Anantnag 

vide Notification No. 126 dated 17.06.2019 has been declare&' as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

\ .1 w~ ~5 ufl "YJ r'l , ~ .--o5\u·~\" 

(Mohammad Y a-siniig.h) 
Registrar (Ad ·~p 

I ~ (\"', Db ~ 3 J 1-Q 2- } . O~ 
( J 

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for-publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, H!gh Court Wing Jammu/Srinagar . for 

information and also keeping record of the same. 
7. Mr. Imtiyaz Ahmad Dar~ Advocate 

...... for information and necessary action. 

__, - L___, t>V- __,.; aJ \ Yi 
Y 0 o') 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* 'I' * 

NOTIFICATION. 

No:. ]r;q 4 t-.1-1/~q Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Varun Sharma 
S/0 Surinder Kumar 
RIO H.No.3, Near Govts Quarters, main stop Janipur, Jammu. 

vide Notification No. 1G97 dated 30.03.2019 has been declared as 
/ 

Absolute/Final. 

;. 

By Order 
r-")." ~IN"_,.;~Y\ 

(Mohammad Yasin Be· h) 

Registrar (Adm ~ 
~- / ~\ 

()·blo.]>/1-o?-[ fv/ ~ 0 
. No: 

r I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. Pre$ident, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Va1~un Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising. powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: IYI t ?ntJ~g Dated: ob f tJ2 Ib6 2 f r 1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in. favour of: 

Ms. Burjeena Hameed 
D/0 Abdul Hameed Dar 
RIO Gogjigund; Tulamulla, Ganderbal. 

.·~ 

vide Notification No. 785 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 
.-, . \ 0"' ~~ 

(Mohamm'aa-y;;: Beigh) 

Registrar ( AdJll·f) 

~v k\ ~<>" 
b 6/6 Jl').o?- 1 ,-0~ 

I I . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal 
2. Secretary;- Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for·publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, . ·· •.: ·-; G]o..Ytd.afvb aL. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6.. lncharge Chief Librarian·, High Court Wing Jammu/Srinaga_r for 

information and also keeping record of the same. -
7. Ms. Burjeena Hameed, Advocate 

...... for information and necessary action. 



liiGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mujtaba Hussain Parray. 
S/0 Gh Hussain Parray 
RIO Jawahar Pora, Narbal, Magam Budgam 

·w 
vide Notification No. 706 dated 19.09.2019 ·has been declared as 
Absolute/Final. 

By Order 

No: \ S'>,f - 1:5:42- fr<r, I ~ted: 
. I 

Copy forwarded to the: -

1. · Principal District and Sessions Judge, Budgam 
2. Secretary·, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mujtaba Hussain Parray, Advocate 

...... for information and necessary action . 

..., . L---;~~ 
Registrar (Ad~.~- 0 ) 

~~\) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

t:>6 [ o3 [ ~1 I 
I J 

Provisional admission as an Advocate, granted under the 

. Advocates Act, 1961 in favour of: 

Mr. UsmanAhmed Mir 
S/0 Mohd Sharief 
RIO Chhatral, tehsil Mendhar, Distt. Poonch 

vide Notification No. 158 dated 18.06.2019 has been declared as 
Absolute/Final. · 

By Order 
,-,- ~Ov'~~ 
(Mohammad. Yasin ~~~h) ~ "'' 

No: [tl-b - I~ 3?2 I (l.y I Lfoated: 

. Registrar (Ad'm~~\ 

o6/o!J/:u,z__J tvv /o""-'v 
I 1 

Copy forwarded to the: .;. · 

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. · 
4. President, District Bar Association, Poonch 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. In charge Chief Librarian, High Court ·.Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7.. Mr. Usm.an Ahmed Mir, Advocate 

...... for information and necessary action. 

.-



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Jagdeep Kour, 
D/0 Om Prakash, 
RIO Viii. Kalyanpur, P.O Kan·achak, Marh, Jammu. 

vide Notification No. 1717 dated 30.03.2019 has been declared as 
Absolute/Final.·-

By Order 

No: fb/o- Jbll/ R4j Lj)Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President; J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Jag deep Kour, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Secti01~ 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rigzin Dolker 
D/0 Tsering Punchok 
RIO Charasa Nubra, Leh Ladakh 
AlP H.No.191, Patel Nagar, Talab Tillo, Jammu 

vide Notification No. 1711 dated 30.03.2019 has been declared as 
Absolute(Final. 

By Order 
,_.,. ~¥ _; ---<>~ 

(Mohammad Yasin Beigh) 

. Regist~d;!·~ 0 \ 
o-6/b?J[~J-/ ~~ 

r 1 

Copy forwarded to the: ~ 

·t. Principal District and Sessions Judge, Leh 
2. ·secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. . . 
4. President, District Bar Association, Leh 
5. CPC e-Courts. High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rigzin Dolker, Advocate 

...... for information and necessary action. 



'-

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ~rf6 {J,Jf fro, Dated: 

Provisional admission as an Advocate, granted under the 

Advocate's Act, 1961 in favour of: 

Ms. Aarizoo Maq boo I 
D/0 Mohammad Maq boo I Dar 
RIO Gowherpora, Tehsil Chadoora, Distt. Budgam 

vide Notification No. 23 dated 16.05.2019 has been declared as 
Absolute/Final. 

By Order ~-~~ 
(Mohammad Yasin Beigh) 

Registrar (AdJft·b 
/~6?/1-.t); \;~Sf' No: '35 8-o- 8'J /r<Gt/L f Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Court Bar Association, Budgam 
5. CPG e-Courts High Court of J&K Jammu for uploading on the official 

website. - . 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Aarizoo Maq boo I, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. lmran Javaid Najar 
S/0 Javaid Ahmad Najar 
RIO Sarnal Payeen, Najar Mohalla, Anantnag 

vide Notification No. 754 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order · \ -v-r~ 
r-~·~ 
(Mohammad Yasin B~· h) 

. . Regp (Adm\ Vc;v 
~) <2 ns ·-Y2.02 /?,M UP. . ~ c ~ 
-t-.;.)l:!. -~) '-' D'cltted: oB- 3- '2-02) · No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. · 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Imran Javaid Najar, Advocate 

...... for information and necessary action. 

\ --~ 
,--,· ·~· 
Regi~rar (Ad~\) \o9:J 
Y\J%\ 

-



J• 
·> 

. 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:JSS ~'f<>'IIR4 Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sumyla Kiran 
D/0 Manzoor Hussain Sheikh 
RIO poochal, kishtwar H.No 100 cheehar ldshtwar. 

1 A/P Ward No.62, Chib Mohalla near Coventry Scholars Schoo!, 
Chinore, Jammu. 

vide Notification No .. 1658 dated 29.03.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

~. ~~vJ-ot,-tD\Y1 
(Mohammad Yasin Beigh.) 

Registrar (Admo) 

I 9,/ 
(o{bJ )o;_ I 

I I 

1. Principal District and Sessions Judge, Jammu 
· 2. Secretary, Bar Council of India, New Delhi. 
\ 3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jarnmu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sumyla Kiran, Advocate 

...... for information and necessary action. 

\ , ~ 
~· .~r~'brw)YJ 
Registrar (Adm.) v I . 

'hv 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under· Section 58 of the Advocates Act, 19615 

* * * 

NOTIFICATION 

No: ·l~J )o).\ l<q Dated: \olo?Jf ~2-1 
--~~.-+ . I J 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms.. Raes Un Nissa 
D/0 Ab Salam Bhat 
RIO Nehama, D.H. Pora, Tehsil & Distt. Kulgam 
A/P House no.24, sec 38, GTB· Nagar, polly Hills Estates, qhanni 
Rama, jammu. 

Vide Notification No. 146 dated 18.06.2019 has been declared as 
Absolute/Final. 

By Order \ ~ ... ~. 0{ Y\' 
r-'1" ~ ---0\J\"'" 
(MohainliuJ.d Yasin Beigh) 
Registr~ (Adm.) 

r"'/ 

Copy forwarded to the: -

1\), b, r 2.-/J')_, 
( 

1. Principal District and Sessions Judge, Kulgam 
2. Secretary, Bar Council of Indict, New Deihi. . 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kulgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Raes Un Nissa, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council u~d~r Section 58 of the Advocates Act, 1961) 

'i' 'i' * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Naseer Ahmad Sheikh 
S/0 Ab Majid Sheikh 
RIO Kawoosa Khalisa, Mph. Gola Pora, Town Narbal, Budgam 

vide Notification No. 80 dated 17.06.2019 has been declared as 
Absolute/Final. 

By Order ,_,. ~~~Y\ 
(Mohammad Yasin Beigh) . 

Registra~m.) 

'\0 I 6 2 1?1> l I r r 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Govern~ent Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu_for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr.Naseer Ahmad Sheikh, Advocate . 

... ... for information and necessary action. 



HIGH COURT OF .JAlVIMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

. 
Provisional admission as an Advocate, granted under the 

·Advocates Act, 1961 in favour of: 

Ms. Aiman Mukhtar Bhat 
D/0 Mukhtar Ahmad Bhat 
RIO Natipora, Dilroz Colony, Nowgam, Srinagar 

vide Notificatiol1 No. 116 dated 17.06.2019 has been declared as 
Absolute/Final. 

By Order \ ·~~~-' ~. '----"'l~ 00\f/)\. 
(Mohammad Yasin Beigh) 

Registr~a.r (Adm .. ) 

j I 4v/ L 
/bD3t UJ2-( .:mflri 

I I 

Copy forwarded to the: .-

1. Principal District and Sessions Judge, Sri nagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Aiman Mnkhtar Bhat, Advocate 

...... for information and necessary action. 



\ 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under S-'!..:tion 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )-~b t'Xl:t\ J~qDated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sakeena Nazir 
D/0 Nazir Ahmad Bhat 
RIO Mehdi Colony, Budgam. 

vide Notification No. 170 dated 18.06.2019 has been declared as 
Absolute/Final. 

By Order 

No: 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Couri Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Sakeena Nazir, Advocate 

...... for information and necessary action. 



I 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Cnundl under Section 58 of the Advocates Act, 1961) 

*'I'* 

NOTIFICATION 

No: J-Y~ ~?-\ tl_, Dated: ( v J D) f '}()2 I 
----"--+1---1- l I 

Ms. lram Bashir 
0/0 Late Bashir Ahmad Khan 
R/0 Hamdania Colony, Sector No.7, Bemina, Srinagar-190015 

vide Notification No. '127 dated 17.06.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. lram Bashir, Advocate 

...... for information and necessary action. 

. \ ~~'"¥1 
.r"l. ~ . r~\ u)\ 
Registrar (Adm.) 

\v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )..~. ~ ,. ~-~~~q Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nuzhat Hamid 
D/0 Ab Hamid Kaboo 
RIO Seer Jagir, Tehsil Sopore, Distt. Baramulla 

vide Notification No. 1636 dated 12.03.2020 has been declared as 
Absolute/Final. 

By Order 

_.. 

~- v~v-~¥1 

Copy forwarded to the: -

(Mohammad Yasin Beigh) 

Registrae.) 

(t, }o ?, / ').o'} I 
I 

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court ot"J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Nuzhat Hamid, Advocate 

...... for i"nformation and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ?--~1 ?1l"\ ~q Dated: 
{ 

Provisional admission as an Advocate, granted under the. 

Advocates .~ct, 1961 in favour of: 

Ms. Sobya Jan 
D/0 Abdul Hamid Daga 
RIO Humhama New Airport Road, Sofi Mohalla, Budgam. 

vide Notification No. 1691 dated 16.03.2020 has been declared as 
Absolute/Final. 

By Order 

No: '113~ - 11 ltt/M I 'tfated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

b 't we sr.e. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Sobya Jan, Advocate 

...... for information and necessary action. 

·£")- ~-r'"~) 
Registrar ( Admo) 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 ·in favour of: 

Mr. Reyazul Hassan 
S/0 Gulam Hassan Ganaie 
RIO Brane Nishat, Ganie Mohalla Tehsil Khanyar, Distt. Srinagar 

vide Notification No. 1680 dated 16.03.2020 has been declared as 
Absolute/Final. 

By Order ' ..,.; ..---r\~ /1- i~--tN' ·. -~\)\ 
(Mohammad Yasin Beigh) 

Registr~ni.) 

In /o3/'UJ~ l 
I f 

}~qjLP No: 2.. 71rl- A 1'-) Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President: J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Reyazul Hassan, Advocate 

...... for information and necessary action. 

n·~~~ 
Registrar (Adm.) 

~ 



HIGH COURT OF JAMMlJ AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

"' * * 

NOTIFICATION 

Provisional admission as .an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Heemal Sultan 
D/0 Dinesh Sultan 
RIO 40/B, Extension, l(aran Nagar, Tehsil & Distt. Jammu 

vide Notification No. 1771 dated 08.05.2020 has been declared as 
Absolute/Final. 

ByOrder ~eN'~~~ ~ • -----0~\V/\ 

(Moham in Beigh) 

Regis~dm.) 

17 o)...- 2.1 o ~l<~} ~ted: I() /b)} ").., ,_! No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court \Ning Jammui Srinagar for 

information and also keering record of the same. 
7. Ms. Heemal Sultan, Advocate 

..... .for informatio!~ a11d necessary act1on. 

,, 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nowreen Maqbool Mir 
D/0 Mohd Maqbool Mir 
RIO Ranipora, Mir Mohalla, Tehsil Kakapora, Distt. Pulwama 

vide Notification No. 1645 dated 12.03.2020 has been declared as 
Absolute/Final. 

By Order .---. . ~~~ 
(Mohamntad Yasin Beigh) 

Registr~dm.) 

No: .UJ8- ,_ blr II(~ lltf.ated: r b ! () 3} kol- I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court 'VYing Jammu/ Srinagar for 

information and al:o keE:~)ing .record of the same. 
7. Ms. Nowreen l\tlaq bool Mir, Advocate 

...... for information and necessary action. 

~-~~~ 
Registrar ( Admo) · 

\v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under S..)ction 58 ofthe Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under . the 

Advocates Act, 1961 in favour of: 

Ms. Punika 
0/0 Vijay Kumar Malhotra 
R/0 H.No.200, Resham Ghar Colony, Jammu 

vide Notification No. 1638 dated 12.03.2020 has been declared as 
Absolute/Final. 

By Order 

No: ,_c, lo ..... t b ~11/~~ /bfted: 
I 

Copy forwarded to the: -

" - ~~~t6\y, 
(Mohammad Yasin Beigh) 

Registr~dm.) 

1o lo ?? { ).{) 2- r 
J J 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Punika, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Colt neil under Sectior 58 ofthe Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Naveed Riaz 
S/0 Riaz Ahmad Shah 
RIO Tarabal Nawa Kaclal, Tehsil Eid Gah, District Srinagar 

vide Notification No. 108 dated 22.10.2020 has been declared as 
Absolute/Final. 

By Order .-. _ \_ ____-r ~ ~1;:,\,~:b\;:1 
(Mo~ammad Yasin Beigh) \ 

Regist~ar (Adn1.) 

. . /R4{' 1_j) ,,) L\ 1 I")~ 'f--V'/ 
No: :>-b6J-- ).~b~ . Dated: *" :J-j 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of GOV·3rnment Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Lihrarian. High Court \/Ving Jammu/ Srinagar for 

information and also keeping record of the ~a me. · · 
7. Mr. Navaed Riaz, Advocate 

..... .for informa~ion and necessary action. 

k ·. . r~/--\~-~\\-;A\ 
r'.-), . \_........--4 -._. ~ V/ y 1 

Registrar (Adm.) 
0 0 

\ 

~ 



HIGH COURT OF JAMMU AND l(ASHl\1IR AT JAMMU 
(Exercising powers of Bar Council imder Sect. ion 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ?-?-l df }Ill ~~q Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mueed Ullslam Shah 
S/0 Jameel Ahmed Shah 
R/0 Shaheen-1-Nishat, near Police Station, Brane Nishat, 
Sri nagar 

vide Notification No. 177 4 dated 08.05.2020 has been declared as 
Absolute/Final. 

By Order __, -~ ~~Ci)\;1 
(Moha1nmad Yasin Beigh) . 

Registr~m.) 

1b{D·)}2A2-I . 
1 I 

No: '2 (, S ~ -). (, {, tjfict l ~ted: 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Mueed Ullslam Shah, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Naseer Ahmad Dar 
S/0 Mohd Yousuf Dar 
R/0 Berigam, Mukhdampora, Berigam, Tehsil Devsar, Distt. 
Kulgam. 

vide Notification No. 1770 dated 08.05.2020 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the; -

1. Principal District and Sessions Judge, Kulgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kulgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the sa !Tie. 
7. Mr. Naseer Ahmad Dar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council uriderSection 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act,_ 1961 in favour of: 

Ms. Uzma Bashir 
D/0 Bashir Ahmad Bhat 
RIO Brientis Batapora, Tehsil & Distt. A~antnag 

vide Notification No. 963 dated 22.11.2019 has been declared as 
Absolute/Final: 

No: 

By Order ,.....-,, \ ~ IY' ~'Y\ 
(Moham~~ Beigh) 

Registrar (Adm3) 

I. {lP '01/ '-9 'bq .,. )._ 9 4~\(~ Dated: ~[b)}~;_} 
. l . ( I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of lndla, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Uzma Bashir, Advqcate · 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Saamiya 
D/0 Abdul Majid Hangi 
RIO Qammarwari, near Shah Cinema, Tehs~l South, Distt. Srinagar 

•i;> 

vide Notification No. 953 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order ,-,· ~~4'1 
(Mohammad Yasin Beigh) 

Registrar (Adm.) . v 
l 0 I 0 ]J I '}o?-/ 

I ( 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar, 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, High Court Bar Association, Srinagar, 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record .of the same. 
7. Ms. Saamiya, Advocate · 

...... for information and necessary action. 

rJ'~~ 
Registrar ( Adm.) 0 b I {)) ./1 Y f 

v 

--



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission · as . an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Irian Hussain 
S/0 Ab Aziz Kumar -~··. 
RIO Chara-1-Sharief, Nowhar, Bud gam ·•~ 

vide Notification No. 89 dated 17.06.2019 has been declared as 
Absolute/Final. 

By Order ~ n ~~Y\ 
rl . \___ ~ GN'" C> ~\ V) \ 

(MohammaaY asin Beigh) 

Regis~(Adm.) 

1 o I "2- /2-o'l-j_ ~Y\ 
r ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. · Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. · 
4~- President, District Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. -
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. lrfan Hussain, Advocate 

...... for information a~d necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )'ffs' . ~z.r ~q Dated: fo [o?J['k>2- J 

I I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sahil Raja Lone, 
S/0 Ghulam Rasool Lone, 
RIO Gagrian, Mandi Poonch, 
AlP Flat No.3 Nishat Apartment, Mecca Hills, Bathindi, Jammu. 

vide Notification No. 39 dated 16.05.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded. to the: -

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi: 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. . Mr. Sahil Raja Lone, Advocate 

...... for information and necessary action. 

'}" ~-r4Y1 
Registrar (Ad1n .. ) ·a~\ o .J\ ) 

\-J 1 . 
~VJ 

-



HIGH COURT OF JAMIVIU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Itinde·r Singh 
S/0 Amrik Singh 
RIO Main Bazar, Tehsil Kalakote, DisttJRajouri 

vide . Notification No. 1718 dated 30.03.2019 has been declared as 
Absolute/Final. 

By Order ,---, . \_-~_)~ 
(Mohammad Yasin Beigh) 

Registr~(Adm.) 

{6 tb~ /1-o2-t 
I I 

Copy forwarded to the: -

1. Principal. District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. · 
4. President, District Bar Association, Rajouri 
5. · CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinag·ar for 

information and also keeping record of the same. 
7. Mr. Ithider Singh, Advocate 

...... for information and necessary action .. 

r)-~~~ 
Regist (Adm.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: '-1-J.? ,~ %1-\ jtZG Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Uzma Bashir 
D/0 Bashir Ahmad Kabu 
RIO Gonipora, Tehsil Handwara, Distt. :kllpwara 

- :~ 

:! 

vide Notification No. 1668 dated 16.03.2020 has been declared as 
Absolute/Final. 

By Order 

No: ')a fo - :1-~S"l/..e_Ct I M:ted: 

Copy forwarded to the: -

~- ~~;~ 
(Mohammad Yasin Beigh) · 

Registrar (Adm .. ) 
'V 

)o }& ~ ) )A, 2- ) 

r 1 

1. Principal District and Sessions Judge, Kupwara 
· 2. Secretary, Bar Council of India, New Delhi. 

3. Manager, Government Press, Jammu for publication in the next issue 
of Government Gazette. 

4. · President, District Bar Association, Kupwara 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Uzma Bashir, Advocate 

...... for information and necessary action. 

..,. ~~Y1 
Registrar (Adm.) 

v 

-



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section .58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 ih favour of: 

Mr. Umar Javed 
S/0 Javed Iqbal ,:~:· 
RIO W.No.7, Batote, Tehsil Batote, District Ramban 

"'v 
vide Notification No. 133 dated 22.10.2020 has been declared as 
Absolute/Final. 

By Order 

No: :L-834-')_gtu /'- G I ~ated: 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
A. ·President, District Bar Association, Ram ban 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar .for 

information and also ke~ping record of the same. 
7. Mr. Umar Javed, Advocate 

...... for information and necessary action. 

Registrar (Adm.) 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: i31 ~ ),o 'l-1 J({~ Dated: l1') ~ ?> ,! ?--<>2-/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Owais Majeed 
S/0 Abdul Majeed Malik ;-~. 

RIO Guloora, Mominabad, Tehsil Langate, Distt. Kupwara 

vide Notification No. 1643 dated 12.03.2020 has been declared as 
Absolute/Final. 

By Order ...-,. ~ v'~'Y\ 
(Mohammad Yasin Beigh) 

Regist~ar (Adm.) 

' llZCt I lf . I ' I hv )_ B 18- ')_91r mated: lD b3 ~,_I 
( I 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu 'for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara . 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Owais Majeed, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMlVIU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * . 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, -1961 in favour of: 

Ms. N eelofar Ara 
~10 Fayaz Ahmad Mir ~-·. 

H/0 Badkote Machipora, Tehsil HandwarafDistt. Kupawara 

vide Notification No. 1646 dated 12.03.2020 has been declared as 
Absolute/Final. 

No: 

By Order .r->. ~..,... 4v1 
(Mohammad Yasin Beigh) ' 

Registrar (Adm .. ) 

?.8/o <U' n)Rti) l!ated: {o lo 21 'J-6 ~I v 
. r ~ ( 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Neelofar Ara, Advocate ,..__ 

...... for information and necessary action. 

,., . ~~ v-'~1-1 
Registrar (Adm~) 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*'I'* 

NOTIFICATION 

Provisional admission as · an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nazia Nabi 
D/0 Gh Nabi Mir :;.,, 

RIO Malyarpora Gousia Colony, Baramulla 
. AlP Gousia Colony, Lane-6, Sheikh-Ul Ahim, Baramulla 

vide Notification No. 1652 dated 12.03~2020 has been declared as 
Absolute/Final. 

By Order __.. ~ov-~~Y\ 
(Mohammad Y asin Beigh) 

Registr~dm.) 

lo {6? t'l..oll 

Copy forwarded to the: -

1. PrinCipal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New De~hi. 
3. Manager, Government Press, ~Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge· Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record ofthe same. 
7. Ms. Nazia Nabi, Advocate 

...... for information and necessary action. 

F)' v/~'Vf 
Registrar (Adm.) 

9-n/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )..:>,4 ~ 2-o'-l ~~~ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Poonam Preet Kour 
D/0 Kulwant Singh .· 
RIO Near Ramdas Public School, Digian£·~}ammu 

vide Notification No. 1618 dated 12.03.2020 has been declared as 
Absolute/Final. 

By Order . ~ -orr:f ~. to V\ . ~. ~ ~t0\U.)\ 
(MohammaCI Yasin Beigh) 

Registraem.) 

f o [o:? /}o 1- J 
I . 

No: 21 h·~ 21 n/ Rq I !fated: 

Copy forwarded to the: -

1. · Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. · President, District Bar Association, Jammu · 
5. CPC e-Courts High Court of J&K Jammu for uploading on the officiai 

website. 
6. -lncharge Chief Librarian, High Court Wing Jammu/ Srinag~r for 

information and also keeping record of the same. 
7. Ms. Poonam Preet Kour, Advocate .. · . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Se.ction 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tabia Fatima 
D/0 Hakim Nisar 
RIO Baghwanpora, Lal Bazar, Tehsil Srinagar (North), Distt. Srinagar 

vide Notification No. 1689 dated 16.03.2020 has been declared as 
Absolute/Final. 

By Order_ ..-, . \ ___, ~~'Y1 
(Mobam~sin Beig~) \) \) \ V./ 

1 

RegistrtAdm.) 

l•/6 3/ /AI 'l. I 
1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court · Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lnchar.ge ·Chief Librarian, High Court Wing Jammu/ Srinagar for -

information and also keeping record of the same. 
7. Ms. Tabia Fatima, Advocate 

...... for information and necessary action. 

L*" ~ -
·r~· ~ ob u) YJ 
Registrar (Adm~) 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising.powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Imteyaz Rashid Bhat 
S/0 Abdul Rashid Bhat 

' RIO Hajinar, Bhat Mohalla, Tehsil Karnah, Distt. Kupwara. 

vide Notification No. 790 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

No: '3t6 8-s~1> fr.~)L? Dated: 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Libraria·n, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Imt~yaz Rashid Bhat, Advocate 

...... for information and necessary action. 



' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 'J:1-g ~.kJ-r)fA Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Minakshi Baru, 
D/0 Ravi Kumar Baru 
RIO Plot No. 75, Resham Ghar Colony, Jammu. 

vide Notification No. 1680 dated 29.03.2019 has been declared as 
Absolute/Final. 

By Order 

No: 36lf~-J6)f/fc-;j Lf Dated: 
I I 

Copy foi'Vt{arded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High· Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Minakshi Baru, Advocate 

...... for information and necessary action. 

v. ~ 

. ....r I 

~- ~~ 
Registrar ~Ad ~) 
~ f)~ 

0 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

,• 

Ms. Mehak Mushtaq 
D/0 Bal{Shi Mushtaq Ahmad 
RIO Gopalpora, Mattan, Khurad, Anantnag 

vide Notification No. 707 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

No: 3,~ )--~- '--·'+-/ f-0) L/) Dated: 
. I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Court Bar Association, Anantnag 
5. CPC e-Coui-ts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge·· Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehak Mushtaq, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:o't&'t-{ J!.,Pj jP0 Dated: 
I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sheeba Yousuf Bhat 
D/0 Mohmed Yousuf Bhat 
RIO lqra Colony Bemina near new Tiny Bud School Lane-3, Sub Lane-
5, Srinagar 

vide Notification No. 180 dated 18.06.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. Pr~sident, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Sheeba Yousuf Bhat, Advocate 

...... for information and necessary action. 

\ ~~c0\'Y'\ ("") .. ~ :-0\5\ v 

Registrar (A~~ 
~ f)1 

0 



HIGH COURJ; OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 2.-Po 1 Mi fr-c-, Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Marjeena Manzoor 
D/0 Manzoor Ahmad Hajam 
RIO Hilalabad Tai~g~-,pora, Sumbal, Sonawari, Bandipora. 

vide Notification No. 82 dated 17.06.2019 has been declared as 
Absolute/Final. 

By Order 

(Mohammad Yasin !~~h) 
Registrar (Ad:¢i~ 

!'f/b>) N; \tv () 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. . Secretary, Bar Council of India, New Delhi. 
3. Manager, Gov~rnment Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Distict Bar Association, Bandipora 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for• 

information and also keeping record of the same. 
7. Ms. Marjeena Manzoor, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND IV\SHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Parveez Ahmad War 
S/0 Bashir Ahmad War 
RIO War Mohalla, Sadakadal AlP Mount View ·Lane Faizul UI Haq 
Colony, Batapora, Hazratbal, Srinagar 

vide Notification No. 722 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 11"} • 

(Mohammad Yasin Beigh) 

Registred~) ~o; 

1ti ~-;L«·Jt f!J:< 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Parveez Ahmad War, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:c!t';/6 ',f.L.li }f'c, Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Manzoor Ahmad Tantry 
S/0 Ab Rashid Tantry 
RIO Midoora, Awantipora, Distt. Pulwama 

vide Notification No. 738 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue· 

of Government Gazette. 
4. President, District Court Bar Association, Pulwama . 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Manzoor Ahmad Tantry, Advocate 

· ...... for information and necessary action. 



HIGH COURT OF JAMIVIU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Councii under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the . 

Advocates Act, 1961 in favour of: 

Mr. Arshad Maqbool Dar 
S/0 Haji Mohmmad Maqbool Dar 
R/0 Humhama New Airport Road·, Vision Public School, Distt. Bqdgam 

vide Notification No. 904 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order \ IV"~~) 
r=>· ~~ obCI) )~ 

(Mohammad Yasin Beigh) 

Registr~dll}()Q 

No: 'Jb6 't ~ ")f,/f p:a,; LP Dated: 11-/ ")} £.,J1 ~/)_0~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Pres·s, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Court Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Arshad Maqbool Dar, Advocate 

...... for information and necessary action. 

' 
r)· . ~~~ if))~ 

~ () 1 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * . 

NOTIFICATION 

No:dJ.? ,{ JeJ-fjf!t-, Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Durakshan Ramzan 
D/0 Mohammad Ramzan Gojree 
RIO Pattan Malpora, Baramulla 

vide Notification No. 784 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order r~· ,~~~}1 
(Mohammad Yasin Beigh) 

Registra~dm·M Q? 
11-(o>/ ~J.i ~ No: 3)96~ 36o3 /gc,Jt·p. q~ted: 

n.t 
·. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Court Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Durakshan Ramzan, Advocate 

...... for information and necessary action. 

r~· G~~~ 
Registrar (AdJ.) fJ . 
~~\~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Sec~ion 58 of the Advocates Act, 1961) 

* ~; * . 

NOTIFICATION 

No:~>tf 1 ,!V,;!f /R0 Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. U maim a Hanief Wani 
D/0 Mohd Hanief Wani 
RIO Old HMT Road Mustafa Abad Zainakote, Srinagar 

. 
vide Notification No. 964 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

,-,. ~ e,v-~~1-1 
(Mohammad Yasin B igh) 

Registrar (Ad .) 

~/ 0~ 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. U maim a Hanief Wani, Advocate 

...... for information and necessary action. 

___,. \.___-..-~1 
Registrar (Ad,(.) . 

\h/~o1 

: 



l' 
f; 
I 

\ 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )f> (1,J,;,J_' jr:c, Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Adil Bashir Koul 
S/0 Bashir Ahmad Koul 
RIO Wandhama, Bye-Pass Mohalla, Tehsil Lar, Distt. Ganderbal 

vide Notification No. 849 dated 18.10.2019 has been declared as 
Absolute/Final. 

By Order t . .. ~, 
Yl' \.__---1 ~ ~ ~ V) )~ 

(Mohammad Yasin Beigh) 

Registrar (Adj, ~-

!1-/ b)) ~J-i 'tv >o~? 
r 1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Court Bar Association, Ganderbal 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Adil Bashir l(oul, Advocate 

...... for information and necessary action. 



. 
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council undet Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: J< ~;;z ~ Jo02-t/!?~ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Raies Rashid 
S/0 Ab Rashid 
RIO Harwan, Kuthoo Mohalla, Srinagar 

vide Notification No. 728 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order .-,-~~~1 
(Mohammad Yasin Beigh) 

No: '351)£,- ~3/K~/LP Dated: 
I ' 

RegistrCA~&~ . 
l':!jo>) o4~/ 0 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, J·ammu for publication in the next· issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and afso keeping record of the same. 
7. Mr. Raies Rashid, Advocate 

...... for information and necessary action . 

.---, -~ eN'_,.: b tJ) b 
. 'Av 

0 
D 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rayees Bashir 
S/0 Bashir Ahmad Dar 
RIO Qasbayar, Dangarpora, Tehsil Rajpora, Distt. Pulwama 

vide Notification No. 796 dated 20.09.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing ·Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Rayees Bashir, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU. 
(Exercising powers of Bar Council under Sectiou 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nargis Rashid 
D/0 Ab Rashid Sheil{h 
RIO Zaina Pora, Shopian 

vide Notification No. 935 dated 22.11.2019 has been decl~red as 
Absolute/Final. 

By Order 

No: '3 5Vv ... V;:J }ff?.o,} LP Dated: 
I I 

Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Shopian 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Shopian 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping r~cord of the same. 
7. Ms. Nargis Rashid, Advocate 

...... for information and necessary action. 



.• 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Dawood Amin 
S/0 Mohammad Amin Bhat 
RIO Hari-Parigam, Tral, Tehsil Awantipora, Distt. Pulwama 

vide Notification No. 958 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order ---
rr. ~ QV'~Q; \l1 

(Mohammad Yasin Beigh) 

Registrar (Ad,.) O 

!1--/e>>/chYJ Vg>,:t{b I No: 353)-39 /f.0) LP Dated: 
J 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, .Jammu for publication in the nexl issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Dawood Amin, Advocate 

...... for information and necessary action. 

\ ~~~~I £1 ~ \._.----1 . cl) )/ 
Registrar (~T·~ 0 () I 

~5J'o~1)~ 



HIGH COURT OF JAMl\1U AND I<ASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nighat Amin 
S/0 Mohammad Amin 
RIO H.No. 125 Haji Abad Colony, Bemina, Srinagar 

vide Notification No. 883 dated 18.10.2019 has been declared as 
Absolute/Final. 

By Order ~- vOv'~~ 
(Mohammad Yasin Beigh) 

Registrar (Adn;)O 

(;f (o3 j rftor/1 ~ ~~<J'b 
I 

No: 3'5). 4-3/ /t<~/Lp Dated: 
I i 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, ~ammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on tbe official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Nighat Amin, Advocate 

...... for information and necessary action. 



···-·_.----'· 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Naseer Ahmad Khan 
S/0 Gh. Mohd Khan 
RIO Narkara, Khan Mohalla, Budgam. 

vide Notification No. 932 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order 

No: 3S/4 ~ }_( /lf.0) Lf Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
6. Mr. Naseer Ahmad Khan, Advocate 

...... for information and necessary action. 

\ ..;_ 
r=, . \,__---1 ~ b 
Registrar (A~) 0 

V ~o'oJ 



HIGH COURT OF JAlVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shaheena Ali 
D/0 Ali Mohd Ganaie 
RIO Kurhama Ganderbal Eid Gab Mohalla, Tehsil Wakura, Distt. 
Ganderbal A/P Kuestoo Ripora Hakeem Gund, Ganderbal 

vide Notification No. 941 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order ~· ~~~0N 
(Mohammad Yasin Beigh). 

RegistK'r (Ad~ 0 
0 

1J . 
(?/e?jcl.mJ-1 Y J!o~, 

I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Ass<:)ciation, Ganderbal 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Shaheena Ali, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Adil Jamal 
S/0 Mohd Jamal Najar 
RIO Kralpora, Hariwatnoo, Tangmarg, Baramulla 

vide Notification No. 898 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order __,. ~~~\'1 
. (Mohammad Yasin Beigh) 

Regist~r (Ad~ Go? 
11-/o?/.}.~f I-vy /0¥\ No: 3 tr CfJ- ?J!)o?jr.~)tl' Dated: 

J 

Copy forwarded to the: -

1. Principal District and Sessions.Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Adil Jamal, Advocate 

..... .for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council ~nder Section 58 of the Advocates Act, 1961) · 

* * * . 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. An kit Dogra, 
S/0 Anil Dogra, 
RIO Bhaiya, Hiranagar, Kathua. 

. 
vide Notification No. 1635 dated 28.03.2019 has been declared as 
Absolute/Final. 

By Order 

(Mohammad Ya. sin !~7h) 
Registrae~ 

9 
17-/6?) o2~;q ~\O·~ 

I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. . 
4. President, District Bar Association, Kathua 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Ankit Dogra, Advocate 

...... for information and necessary action. 

r?' ~~ob~Y1 
v~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 oftbe Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 2 t?81 ~JI/f!.0 Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Faizan Ul Haq IVIattoo 
S/0 Manzoor Ahmad Mattoo 
RIO Ferozpora, Tal\gmarg, New Colony, Baramulla 

vide Notification No. 130 dated 17.06.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Court Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, r.tigh Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. · 
7. Mr. Faizan Ul Haq Mattoo, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 2. s;r- ~ o2orP-t )f.0 Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Aqiba Iqbal 
D/0 Mohd Iqbal Khanday 
RIO Nipora, Hergam, Distt. Anantnag-192101 

vide Notification No. 117 dated 17.06.2019 has been declared as 
Absolute/Final. 

By Order v~ v- - v1 
rJ - ()\/'" 0 C) rJ) . 

(Mohammau Yasin Beigh) . 

Registr~r (Ad".) ~\ 

('1/o3)~c£f V ~7!\ 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same 
7. Ms. Aqiba lq bal, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shazia Majed 
D/0 Abdul Majeed Khan 
RIO Dildar, Karnaha, Thesil Tangdor Distt. Kupwara 
AlP Sangri Colony, Bhat Mohalla, Baramulla 

vide Notification No. 815 dated 20.09.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, Hig'h Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Shazia Majed, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council· under Secti01i 58 of the Advocates Act, 1961) · 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shreya Sawhney 
D/0 Sudesh Sawhney 
RJO H.No.130, Bakshi Nagar near Geeta Mandir, Tehsil & Distt. Jammu 
AlP H.No.78, J.K. Colony, BSF Top Paloura, Jammu 

vide Notification No. 1201 dated 10.01.2020 has been declared as 
Absolute/Final. 

By Ord~r \\ _;~ 
r-t . \~ w--...-: ob\ dJ\ Yf 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

6@ (o2>} ~1-. 1 
~-

I I 

Copy forwarded to the:-

1. - Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge ~chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping ~ ecord of the same. 
7. Ms. Shreya Sawhney, Advocate 

...... for information and necessary action. 

n-~~~ 
Registrar (Adm.) 

\vv 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Cou;ll.cilunder Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

oct I o 3 /J-o '-f 
I · I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Fayaz Ahmad Mir 
S/0 Ab Gani Mir 
RIO Poshpora, Babagund, Tehsil Trehgam, Distt. Kupwara 

vide Notification No. 1025 dated 09.01.2020 has been declared as 
Absolute/Final.-

By Order 

?)_ ~4 r r,.P 
No:._? I '-f.r ...- ).(_5; loated: 

Copy forwarded to the: -

\ ' ~~\):. \ 
,-, . \_----4 ~ v-....-; ~ \ (J) \ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) w 

D@ /a 3/ u·1-1 
I I 

1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. . Mr. Fayaz Ahmad Mir, Advocate 

...... for information and necessary action .. 

___,. -~~\~ 
Registrar (Adm.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power~ of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission· as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Saima Shaheen 
D/0 Ahll1ll.dullah Najar 
RIO Boripora, Waghama, Bijbehara, Anantnag 

vide Notification No. 813 dated 20.09.2019 has been declared as 
Absolute/Final. 

By Order 
r<· ~~~ 

(Mohammad Y asin Beigh) 
Registrar (Adm~) 

No: ~un - :Libo ji(~J 1rfat~d: ~ V 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jaminu for publication in the next issue 

of Government Gazette.· 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website.-
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Saima Shaheen , Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act,_ 1961 in favour of: 

lVIs. Iffat Jan 
D/0 Gulam Nabi Mir 
RIO Malia Bagh Naseem Bagh, Tehsil Hazratbal, Distt. Srinagar 

vide Notification No. 818 dated 20.09.2019 has been declared as 
Absolute/Final. 

By Order ,...., . ~ _......., uJ' _,; ~ 
(Mohamnlad Yasin Beigh) 

Registrar (Adm.) 

J 
· 1v 

No: )I{, r - ) 1£& ;~4 'r£ed: ...£:..8" )o3f ?-1>2 I J 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government ,Press, Jammu for .publication in the ·next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Iffat Jan, Advocate 

...... for information .and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Farzan Bashir Dar 
S/0 Bashir Ahmad Dar 
RIO H.No.139, Dangar Mohalla, Nanil, tehsil Pattan, Distt. Anantnag 

vide Notification No. 778 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

. -
Copy forwarded to the: -

\ w-.;. ~ r~· ~ ~\d)\r 1 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

V· 6~ /o3)JA>J-J 
1 I 

·1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar· Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Farzan Bashir Dar, Advocate 

...... for information and necessary action. 

n·~~ 
Registrar (Adm.) 

\v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act-, 1961 in favour of: 

Mr. Mudasir Ahmad Khanday 
S/0 Gh. Mohammad Khanday 
RIO Vessu, Near Jamia Masjid, Tehsil Qazigund, Anantnag 

vide Notification No. 713 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

No: 

Copy forwarded to the: -

~ ~~ 
r->. ~ ~~ o()\CO\"V\ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 
. ~/ ofi/ 0~2-1 

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. · President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Mudasir Ahmad Khanday, Advocate 

...... for information and necessary action. 

~-~~i0M 
Registrar (Ad1n.) 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ICf& ~ .Z..t Jt<tJated: 

Provisional admission· as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Khursheeda Rashid 
D/0 Ab Rashid Lone 
RIO Badwan Wanpora, Guraz, Bandipora 

vide Notification No. 745 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: .: 

\ ~~~ r? . .\._ _ _..-1 olJ \cuI r I 

(Mohammad Y asin Beigh) 

RegistrVdm.) 

a3 f 6 ~ I )-o ,_ J 
1 I 

1. Principal District and Sessions Judge, Bandipora 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette.· · 
4. President, District Bar Association, Bandipora 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website.-
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Khursheeda Rashid, Advocate 

...... for information and necessary action. 

\ __,v-rl ~ 
r). "---/ ~~'Cl)l )/ 
Registrar (Adm.) 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBa1; Comi.cil under Sectioii 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sajad Ahmad Sheikh 
S/0 Assad Ullah Sheikh 
RIO Bout Awantipora, Pulwama 

vide Notification No. 830 dated 21.09.2019 has been declared as 
Absolute/Final. 

By Order \ -~~~ r~· ~~ ~~:ND\v' 
(Mohammad Yasin Beigh) 

Registr~dm.) 

D8/o)/~)_f -
I I 

Copy forwarded to the: -

1. Principai_District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Sajad Ahmad Sheikh, Advocate 

...... for infonilation and necessary action. 

~· ~~~~ 
Registrar (Adm.) 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

NO: ;J.n) ~ 1-">1-ljr<bated: • tJ ~ /6 3/ 'ML) 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in fav·our of: 

Mr. Umair H1,1ssain 
S/0 Qammer Ud Din Shah 
RIO Sangus Kulgam, Peer Mohalla, Kulgam 

vide Notification No. 838 dated 21.09.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: ~ 

~ J'A~~-~ 
d"/- \~v~ -. o'o\o'"1'\ ;, I 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

a PI o3 1 "M2-J 
' I 

'tvv 

1. Principal District and Sessions Judge, Kulgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kulgam 
5. CPC e-Coyrts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Umair Hussain, Advocate 

...... for information and necessary action. 

'\ ~~~ ~· ~ biV--'\ y 

Registrar (Adm.) (J 

·~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Aqt, 1961 in favour of: 

Ms. Farkhandah Farooq 
DiO Mohammad Farooq Reshi 
RiO Tral-1-Payeen, Tehsil Tral, Distt. Pulwama 

vide Notification No. 856 dated 18.10.20219 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

___,. ~~~~ 
(Mohammad Y asin Beigh) 

Registrar (Adm.) 

o& fo 2/ ~ 1 I ~-
7 I 

1. Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar. for 

information and also keeping record of the same. 
7. Ms. Farkhandah Farooq, Advocate 

...... for informati<?n and necessary action: 

' eN'~ fl - \.__.---_..----1 o b \ crS CJ.....-f 
Registrar ( Adm.) 

~ 



HIGH .COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ).o?-- 4 ;-oz..\~ Dated: · dd {b :zJ )o 1-) 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Malik Mohammad Ummar Sherief 
S/0 Abdul Ahad Malik 
RIO C-32, Chesti Colony, Baramulla 

vide Notification No. 743 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Ord~r 

· )Ryftj) 
No: l.').o 9 - 1)./ b bated: 

Copy forwarded to the: -

n· v~~\ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) . qy 
~ ( ~) /2-o?-. I -

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge ·chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Malik Mohammad Ummar Sherief, Advocate 

...... for information and necessary action. 

\ J\~ 
~. \--__-t~ Ob\if)\ 'Y 
Registrar (Adm.) 1 

~-v/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Owais Ahmad Mir 
S/0 N azir Ahmad Mir 
RIO Goripora, Noorbagh, Srinagar 

vide Notification No. 936 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

~- ~~\JDc0>~ 
(Mohammad Yasin Beigh) 

Registr~r (Adm.) 
~~ 

68/o?)~?-l 
t I 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delh_i. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. · President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for · 

information and also keeping record of the same. 
7. Mr. Owais Ahmad Mir, Advocate 

...... for information and necessary action.. 

0 

,.,. Vov-~~' 
Registrar (Adm.) 0 'b\vJI 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sahar Gul 
D/0 Dr. Gh Nabi 
RIO Qas ba Baghat, Anantnag 
AlP H.No.21, Rose Avenue, Peerbagh, Srinagar 

vide Notification No. 805 dated 20.09.2019 has been declared as 
Absolute/Final. 

By Order 

' J R4 J LP 
No: l:t3 ~- ).:2-. Yo foated: 

I 

Copy forwarded to the: -

~- v~~>A 
(Mohammad Yasin Beigh) 

Registr~dm.) 

o@-r 6 21 '}o :2. / . I 

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Sahar Gul, Advocate 

...... for information and necessary action. 

\ (N~..; . 
~ ~ \. __ ~~ cr3 vi 
Registrar (Adm.) 0 b 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shafia Nazir Shah 
D/0 Nazir Ahmad Shah 
RIO Hurdoona, Tehsil Tarathpora, Distt. Kupwara 

vide Notification No. 956 dated 22.11.2019 has been declared as 
Absolute/Final. 

By Order ()N\-1\/'/'o )/\ \ ~ ~ · '--~ ob (}) 
(Mohammad Yasin Beigh) 

Registra~m.) 

0<1/o.2/ ~11 
' I 

;~~'Lf No: ?-.1 L( { - 22.l(& bated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New DeihL 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette.· 
4. President, District Bar Association, Kupwara 
5. CPC e-~ourts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Shafia Nazi:f Shah, Advocate 

...... for information and necessary action. 

r)' ~--~~~ 
.Registrar ( Adm.) 

~~ 



.. ·. ··.·· 

HIGH C-OURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * . . 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Haroon- Rashid 
S/0 Mohd Rashid 
RIO Harni, Galhutta, Tehsil Mandhar, Distt. Poonch 

vide Notification No. 775 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order \ . • CtV'- ~,)._ 4 '\-\ 
r'1. ~ /Q!Q\V.J\. 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

~v 
e;& /~J I '}oJ-' . 
~ 7 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar. Association, Poonch 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge_ Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Haroon Rashid, Advocate 

...... for information and necessary action. 



HIGH COURT OF· JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: :1~ ~ * ?o;th Dated: i:P;( o 14~'- I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1$61 in favour of: 

IVIs. Jyotika Thakur 
D/0 Balbir Singh 
RIO Viii. Muthlal (Alinibass) Teh. Ukhral, Distt. Ramban 
AlP H.No.62, Sec.4,Pamposh Colony, Janipur, Jammu 

vide Notification No. 1326 dated 02.01.2019 has been declared as 
Absolute/Final. 

By Order 
__,. ~eN'_;~ 
(Mohammad YasiJ! Beigh) 

Registrar(~~·~ 0~,· 

{) ~ h3/ ~1{ v fi.~-~?J\ 
Copy forwarded to the: -

I I 

'I. Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

4. 
5. 

of Gc;>v~rnm.ent Gazette. 
President, District Bar Association, Ramban 
CPC e~Courts High Court·of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keepi_ng record of the same. 

7. Ms. Jyotika Thakur, Advocate 
. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: J o% 2-JZ-1 ~~ Dated: o!? }..,31 )-6::>-J 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Kanika Choudhary 
D/0 Attar Singh Choudhary 

Rfo .Ward No.8, H.No.16, Vijaypur, Distt. Samba 

vide Notification No. 1524 dated 02.03.2018 has been declared as 
Absolute/Final.-

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Samba . 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Kanika Choudhary, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sanveer Singh 
S/ONathRam 
RIO Thana Dessa, P.O Gai Dessa, Tehsil Bhagwah, Distt. Doda 

vide Notification No. 1343 dated 02.01.2019 has been declared as 
Absolute/Final. 

ByOrder . ~""'..,.;:~ 
(~hammad Yasin Beigh) 

Registry~·~Jr' 
No: )_). 7 3 - ).'!-f?O r ~I olf:ed: 0 g to 3/ ?-1! )_I . ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. Presidenf, District Bar Association, Bhaderwah 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sanveer Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Comicil under Section 58 of the Advocates Act, 1961) 

* * * 

,,. NOTIFICATION 

Dated: c 0 I o .?J /2AJ?r I 
( 7 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shazee Zaman 
D/0 Fazil Ahmad Parray 
RIO Ugjan P/0 Dialgam, Anantnag 

vide Notification No. 47 dated 13.06.2019 has been declared as 
Absolute/Final. 

By Order ~ .-,' ~~:.(i,t)\UJ\>1 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 
1 

. ~ J,_~ 
e.&lo? f?<O?cl - ~r; 

I ( 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar· Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing. Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Shazee Zaman, Advocate 

...... for information and necessary action~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates A_ct, 1961 in favour of: 

Mr. Tsewang Phuntsog Yogma 
S/0 Sangay Dorjey Yog rna 
RIO Khampa Yogma Changspa, Leh. 

vide Notification No. 152 dated 18.06.2019 has been declared as 
Absolute/Final. 

ByOrder ...-...,. ~~_;~ 

No: 

(Mohammad Y asin Beigh) 

Registrar (Adm.) 

t 3;..-/?24~Yfolf:ed: of)D2_ )~?.f. v 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, O&st~':t~Z::1 Bar Association, Leh 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Tsewang Phuntsog Yogma, Advocate 

...... for information and necessary action. 
~ 

~ 
r;. ..,.. b 0~ y\ 
Registrar (Adm.) 

0 

v 



HIGH COURT OF JAMMU AND KASHMffiAT JAlVIMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

- * * * 

NOTIFICATION 

Provisional admission as an Advocate, granted. under the 

Advocates Act, 1961 in favour of: 

Ms. Arona Mumtaz 
D/0 Abdul Ahad Dar 
RIO Ellahi Bag}}., Govt. Housing Colony, Sector-7, Srinagar 

.. 
·vide Notification No. 756 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 
r?' ~~~~Y1 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: I 'tvv {) 6 ~ 3/1-o 1- J . -

I J 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. · Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, 'High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Arona Mumtaz , Advocate 

...... for information and necessary action. 

! I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Safia Jan · 
D/0 Ghulam Mohammad Mir 
RIO Baghi Islam, Baramulla 

vide Notification No. 151 dated 18.06.2019 has been declared as 
Absolute/Final. 

By Order ~ 
....., • ON'~ .. ~~\ C{)\'Y\ 

(Moham In Beigh) · 

, Registedm~ 

t) ~ I 0 :>1 )..o2.. ( ~ ~/3-)Y) 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge· Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Safia Jan, Advocate 

..... .for information and necessary action. 

__,. ~""'~~ 
Registrar ( Adm.) a b\ if) l Yf 
~ l~ 

~VI 



HIGH COURT OF JAMMU AND KASHMIR AT JAMIVIU 
(Exercising powers ofBar Council under.Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shabir Ahmad Khan 
S/0 Gh. Hassan Khan 
RIO Sharief -Abad, Tehsil & Distt. Budgam 

vide Notification No. 149 ·dated 18.06.2019 has been declared as 
Absolute/Final. 

By Order 
r1. 

(Mohammad Y asin Beigh) 
Registrar ( Adm.) 

(')6 Lb 3 i 2-.o J_ 1 ~-
.t I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette·. 
4. President, District Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website: 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Shabir Ahmad Khan, Advocate 

...... for information and necessary action. 

~-y \___-.~yt 
Registrar (Adm.) 

~ 



HIGH COURT OF JANIMU AND KASHMIR.AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

,,. NOTIFICATION 

No: 18 4 · 2.4?-clyqDated: C)£/~ ~[2-u 2-} 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rasleen Kour 
D/0 Harbhajan Singh Rana 
RIO H.No.245/l-A, Extension Trikuta Nagar, Jammu 

vide Notification No. 1133 dated 10.01.2020 has been declared as 
.Absolute/Final. 

No: 

By Order ~ . \_____.--~~ 
(Mohammad Yasin Beigh) 

. Registr~~·) 

12o~ -/~r){RG}tfated: fl6/ o 3~ )ALJ 

Copy forwarded to the: -

1. Principal District and Sessions ._ludge, Jammu 
2. Secretary, Bar Council of India, New Delhi.· 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. · President, District Bar Association, Jammu 
5.· CPC e-Courts High Court of J&K Jammu for uploading on the official 

. website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. -
7. Ms. Rasleen Kour, Advocate 

...... for information and necessary action. 

r-.· ~~Yj 
Registrar (Admo) 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shivani Sharma 
D/0 Bansi Lal Sharma 
RIO Butta Nagar (Paloura), Lane No.5, H.No.45, Jammu 

vide Notification No. 1149 dated 10.01.2020 has been declared as 
Absolute/Final. 

By Order \" -~~-0 ,...., ~ -~ ob\0 .>' 
(Mohammad Y asin Beigh) 

Registr~dm.) 

b~/o?)/~J-1 
'I I 

No: lqoo-1l!Jo1~~}l£ated: 
I 

·copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. -
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Jammu 

· 5. CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 

7. Ms. Shivani Sharma, Advocate 
...... for information and necessary action. 

~-G~ 
Re~(Adm.) 



£.1.!• ••• 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council Wider Se~tion 58 of the Advocates Act, 1961) 

* * * 

"· NOTIFICATION 

No: lg:t- t )o)-J /K'bated: 66 {o2{ )-bJ.-/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shazia Bashir 
D/0 Bashir Ahmad Bhat 
RIO Panditpora, Bala, T~ngmarg, Baramulla 

vide Notification No. 802 dated 20.09.2019 has been declared as 
Absolute/Final. 

By Order ,.,. \__-,w-..; ~ 

No: !9Cf J. -/~9/t<4/ ~ated: 

(Mohammad Yasin Beigh) 

RegistVm.) 

o6 [o ?I w2-f 
I { 

Copy forwarded to the: -

1. Principal District and Sessions Judge,. Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for. publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla 
5; CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Shazia Bashir, Advocate 

...... for information and necessary action. 

~-~~~ 
Registrar (Adm.) 

~ 

,. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Yogishever ;Raj Sharma 
S/0 Pt. Bal Mkund Sharma 
RIO 743, Subash Nagar Rehari Colony, Jammu 

vide Notification No. 166 dated 18.06.2019 has been declared· as 
Absolute/Final. 

By Order ,--,--~~~~ 
(Mohammad Yasin Beigh) 

. Registr~m.) 

o6 In 7y h1?2. J . 
I .~ ( 

No: !~4o- !Cf4l I Rqj [fated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. , Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, Bar Association jammu and Kashmir High court jammu. 
5. CPC e-Courts High Court.of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Yogishever Raj Sharma, Advocate 

...... for information and necessary action. 

~-~~~~ 
Registrar { Adm.) 0 b \ <TJ\ b 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar:Cou1Icil under'Se~ction 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Fiza Farooq Latoo 
D/0 Farooq Ahmad Latoo 
RIO Drabgam, Tehsil Rajpora, Distt. Pulwama. 
AlP Gulshan Nagar,Lane 1, Sector-A, Nowgam Srinagar, Srinagar 

vide Notification No. 780 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

No: )_ ! ?-q - }I 2>(, / R4 J f!ated: 

~-~~~~ 
(Mohammad Yasin Beigh) 

RegistredJ!l.) 

0 ~/ t13/ )a?-/ 

r ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. · 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. . 
6. lncharge Chief Librarian, High r.;ourt Wing Jammu/ Srinagar for 

. information and also keeping record of the same. 
7. Ms. Fiza Farooq Latoo, Advocate 

...... for information and necessary action. 

·~· Cov:~ 
Registrar (Adn1.) 

0 
\ 

w 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION ,,. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. lmtiyaz Ahmad Sheikh, . 
S/0 Gulam Rasool Sheikh, 
RIO Khindi Mohalla, Dolipora, Villagam, Kupwara. 

vide Notification No. 1673 dated 29.03.2019 has been declared as 
Absolute/Final. 

By Order 

Jr<_qiLP 
No: 2 ~o I - 2-~ 0~,. foated: 

Copy forwarded to the: -· 

1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. · 
7. Mr. Imtiyaz Ahmad Sheikh, Advocate 

.. _ .... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

.•. NOTIFICATION 

No: )_)-) ~ )<O-IJ't9ated: o!5fo*J-/ 
Provisional admission as an Advocate. granted under the 

Advocates Act, ·1961 in favour of: 

Ms. Towheeda Fayaz, 
D/0 Fayaz Ahmad Bhat, 
RIO Masjied Mohalla9 Uriche.rsOQPulwama. 

vide Notification No. 1675 dated 29.03.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for· publication in the next issue 

of Government Gazette. 
4. President; District Bar Association, Pulwama 
5. · CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lnchqrge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
Ms. Towheeda Fayaz, Advocate _, . . ~ 

...... for information and necessary action.· . ·· · ·, .. 

~-~~~ 
:Registrar (Admo) 0 bt 
~. 



HIGH COUR'f OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Ba1; Council under Section 58 of the Advocates Act, 1961) 

,,. 

No: }?--.\ 

* * * 

NOTIFICATION 

)..?-\/!(Sated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rubia Anwar 
.) D/0 Mohd Anwar Shah 

RIO Latroo, Aishmuqam, Tehsil Pahalgam, Distt. Anantnag 

vide Notification No. 733 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu fo"r publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Cpurts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping ~ecord of the same. 
7. Ms. Rubia Anwar, Advocate 

...... for information and necessary action. 



HIGH COURT OF-JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 oftbe Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )-2-1> ~ JA?-1 ~~<bated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Onisa Ismail 
D/0 Mohd Ismail 
RIO Sheikh Dowd Colony, Lachmanpora, Batmaloo, Srinagar 

vide Notification No. 1773 dated 30.03.2019 has been declared as 
Absolute/Final. 

No: 

By Order ,....., _ ~ ()-.!' ~'Y] 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

nG1- )_~ 16Vq /Jaed: -cr9 [ t1> /1.o1-/ ~ · 
I I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. · 
4. President, District Bar Association, Sri nagar 
5. CPC e-Courts High Court of J&K Jammu for uploading· on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. On is a Ismail, Advocate 

...... for information and necessary action . 

... 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 
, .. 

NOTIFICATION 

~Dated: . &/D3} ~2- I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rajbir Singh 
S/0 Inder Singh 
RIO Thuroo (Dharmari), Mahon~, Reasi 
AlP Karan Nagar, 8-C, Jammu 

vide Notification No. 75 dated 17.06.2019 has been declared as 
Absolute/Final. 

By Order 
r-? - ~~ o~~\v\ 

(Mohammad Yasin Beigh) 
Registrar (Adrne) 
~ 

6& } o 3 [ '}o )_ I . 
1 I 

Copy forwarded to the: -

1. ·Principal District and Sessions Judge, Reasi 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Reasi . . 
5. 'CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Sri nagar ·for . 

information and also keeping record of the same. 
7. Ms. Raj bir Singh, Advocate 

...... for information and necessary action. · . ·. :··. 



IDGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

... 

No: ) t8· 

NOTIFICATION 

)1-)t/fLoated: cf1 (o3J ';}c)_ 1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohmad Ibrahim Dar 
S/0 Mohmmad Maqbool Dar 
RIO Humhama New Air Port Road, Tehsil & Distt. Budgam, 

vide Notification No. 83 dated 17.06.2019 has been declared as 
Absolute/Final. 

·, 

By Order 
r-J• ~~~Yi 
(Mohammad Yasin Beigh) 

. Registr{)dm.) 

cfJ /fiJ /?-6 2-j 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Dell:li. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. · 
4. President, District Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the· official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohmad Ibrahim Dar, Advocate 

..... .for information and necessary action. 

I"). \· __.....,· ~~~~ 
__. e) \:>\ VJ/ J. f 

Registrar (Adme) 

~ 



HIGH COURT. OF JAMMU AND KASHMIR AT JAMMU 
(Exercising_powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

... NOTIFICATION 

No: 211· 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mahboob UI Haq Hajam 
S/0 Abdul Karim Hajam 
RIO Dahama, Hajam Mohalla, Handwara, Distt. Kupwara 

vide Notification No. 711 dated 19.09.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

___. -G ~~riDTl-1 
(Mohammad Yasin Beigh) lv....,, 

Registrar (Adm .. ) 

DJ )flJ )'2-b2- 1 ~ 
( ( 

1". Principal District and Sessions Judge, Kupwara 
2. Secretary-, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian·, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Mahpoob Ul Haq Hajam, Advocate· 

...... for information and necessary action. 

n· ~~~d)~ 
t 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

•'· NOTIFICATION 

No: . ...;__)J_{,--A--)t>_).----~-1 ~ ~ Dated: r:YF5'! o 3) ~ J- I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Atul Dev :Outt 
S/0 Puran Chand 
RIO Kharah P/0 Akhnoor, Distt. Jammu 

vide Notification No. 1642 dated 28.03.2019 has been declared as 
Absolute/Final. 

( 

By Order 
rl· ~a.!'""~~ 

(Mohammad Yasin Beigh) 

Registr~dm.)L~ 

off /o J} J-ol./ - _ ~--, 
) ( 

Copy foawarded to the: -

1. Principal District and Sessions Judge, Jammu 
2: Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
A. President, J&K High Court Bar Association, Jammu 
5. · · CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing ·Jammu/ Sri nagar for 

information and also keeping record of the same. 
7. Mr. Atul Dev Dutt, Advocate 

....... for information and necessary action. . 

.-.-~~~~ 
Registrar (Adm.)O b\ \J -'\; 

I 

~> 
6f,?)'Y\ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

, .. NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act,_ 1961 in favour of: 

Ms. N eha Charak 
D/0 Joginder Singh 
RIO Pindi Charakan Kalan, Tehsil Arnia, Distt. Jammu 

vide Notification No. 81 dated 17.06.2019 has been declared as 
Absolute/Final. 

By Order 

lMitP No: 1?:>')_1 - )_:J 3(, ~ated: 

Copy forwarded to the: -

1. · Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

ofGovernment Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. N eha Charak, Advocate 

...... for information _and necessary action. 

r)- ~~~~ 
Registrar (Adm.)~ 0 ~\ff)\ Y 

\wh=r 
C..[:J..jV} 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ')_! ~· 1 Yo 1--1/ 13ated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Amzi Arthur John 
S/0 Anil John 
RIO 97/6 EWS Colony Lower Roop Nagar Jammu 

vide Notification No. 1637 dated 28.03.2019 has been declared as 
Absolute/Final. 

By Order ~~Y\ 
1""1 ~ ,......-1~ ::=.L'\6\)\VJ\ 
(Mohamm Y asin Beigh) 

RegistrCdm.) 

tlf[o?J[ ,_,2_/ · ~,_ \ 
r 1 

Copy forwarded to the: - ·. 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu fo·r publication in the next issue 

4. 
5. 

of Government Gazette. 
President, J&K High Court Bar Association, Jammu 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Librarian, High Couri Wing Jammu/ Srinagar for 
information and also ke£?ping record of the same. 

7. Mr. Amzi Arthur John, Advocate 
.. .... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ?-t3 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Muzamil Nisar Dar 
S/0 Nisar Ahmad Dar 
RIO Village Ogmuna, Dar Mohalla, Kawarhama, Distt. Baramulla. 

vide Notification No. 1634 dated 12.03.2020 has been declared as 
Absolute/Final. 

By Order 

. . ~ r) /j? 
No: 26 I::? -2.3 2o} 1Pated: 

J 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, .Government Press, Jammu for ·publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K.Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing J.ammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Muzamil Nisar Dar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

) ~ No: )...\). t~?-\ bated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

-
Mr. Rajinder Singh, 
S/0 Ghansham Singh, 
RIO Kundhal Near Jawala Temple, Viii. Phagmulla, Pogal Paristan 
Ukheral, Ramban 
AlP Excise Quarter No. 2, J;Jehind Excise and Taxation Training 
Insttute, Nagrota, Jammu. 

vide Notification_ No. 1760 dated 30.03.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government "Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Rajinder Singh, Advocate 

...... for information and necessary action. 

~- L__.ov-~ 
Regi~trar (Adm.) 0 

"".\"-\ " 

~r/ J .··· 



HIGH COURT OF JAMlVIU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:)\\ ~J.o?-1/~~ Dated: c:Bfo2/ J.o'l-1 
. l { 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Maleka Fayaz 
D/0 Fayaz Ahmad Mir. 
RIO Drugjen, Dalgate, Tehsil Shehar-e-Khas, District Srinagar 

vide Notification No. 89 dated 22.10.2020 has been declared as 
Absolute/Fina I: 

By Order 

· j Ry)LP 
No: )2-q 1-- )_ ?>o~ . Dated: 

• 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Maleka Fayaz, Advocate 

...... for information and necessary action. 

,·_:--:-.;;- ·. 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Saleem 
S/0 Mohd Shafi 
RIO Sidhar, Lekri, Tehsil & Distt. Ramban 

vide Notification No. 1747 dated 18.03.2020 has been declared as 
Absolute/Final. 

By Order 

No: 2G94 .- 1101 ft Wbated: 

Copy forwarded to the: -

1. Principal District and Sessions J.udge, Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Ramban 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Saleem, Advocate 

...... for information and necessary action. 



' HIGH COURT OF JAMMU AND I<ASHMIRAT JAMMU 
(Exercising powers of Bar Council under Sect-ion 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sana Imam 
D/0 Jan Muhammad Lankar 
RIO Muminabad, Batmaloo, Srinagar 

vide Notification No. 1754 dated 18.03.2020 has . been declared as 
Absolute/Final. 

By Order 
_. ( 

,-.., . \ ----"'eN'",;;. ------01~\-~[) \ ")/~ 
o.; , __ ,...---

(Mohamtnad Yasin Beigh) 
Registrar (Adm.) 

\v 
No: ')Jj Y h ~ )illt9 /1Z4/ ~ated: Jo /03 J ~ 2- I 

I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Sana Imam, Advocate 

...... for information and necessary action. 

--;. ---·· . . l 
\ ·1 ()!'-~"- :::>""· t··,l rf) J )---/ 

/'"1 • \___ _ _....--- o .. I 
Registrar ( Adm.) 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tahshumah Shaft 
D/0 Mohd Shafi Dar, 
RIO Rahmoo, Rajpora, Pulwama 

vide Notification No. 1690 dated 30.03.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Tahshumah Shafi, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Samee Ul Islam 
D/0 Mohammad Altaf, 
RIO Alamdar Colony, Charar-1-Sharief, Budgam. 

vide Notification No. 801 dated 20.09.2019 has been declared as 
Absolute/Final. 

By Order 

Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. ·secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Court Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Samee UI Islam, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, '1961 in favour of: 

Mr. Irshad Ahmad Dar 
S/0 Ghulam Qadir Dar 
RIO Kachwa Muqam, Lone Mohalla, Distt. Baramulla. 

vide Notification No. 794 dated19.09.2019 has been declared as 
Absolute/Final. 

By Order 
~~ ' - ----- . \ : 
\ / r_r..rv ·../:..---- r\( r-) \ }-I 

- • \ _ __.- 1 0 (.._ - I ,,.... } ,__________ - , _ _. 

(Mohammad Yasin Beigh) 
Registrar (Adm ) 
) ~~-

I:;;-/ v 3/ 21Jf 0 I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Gov.ernment Gazette. 
4. President, Distict Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Irs had Ahmad Dar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Prince Salheen Manzoor 
S/0 Manzoor Ahmad Bhat 
RIO Bugam Batpora, Tehsil Chadoora, Distt. Budgam 

vide Notification No. 724 dated 19.0.9.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Court Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court \Ning Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Prince Salheen Manzoor, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Srction 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Preetika Thakur, 
D/0 Surjeet Singh Bali, 
RIO Viii. Alinbass Pogal Paritan Ukhral, Ramban, AlP H.No. 63 Sec-A, 
Pam posh Colony, Jammu. 

vide Notification No. 1674 dated 29.03.2019 has been declared as 
Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registrar (AdmJ & . 
~ ~ '~\. :;A 2J~ o~)}o:;_J W ~ · 
II 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi.· 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Preetilm Thakur, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 101 ~ Y6J.f /I\~ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sneha Slathia 
D/0 Sahdev Singh Slathia 
RIO Mandi Garh, Gurah Slathia Rakh Barothian, Teh. & Distt.Samba 
AlP H.No.723 behind Shiva Public High School Main Road, Digiana 
near Digiana Pulli, Jammu 

vide Notification No. 1720 dated 30.03.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Samba 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sneha Slathia, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: . l7 ~ ~:;fll-(;R.~Dated: 66 ~ t> ?;,!'2.4 2-/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ankit Sadh 
S/0 Mohinder Nath Sadh 
RIO W.No. 5, Near Ramllela Ground, Basohli, Kathua. 

vide Notification No. 1636 dated 28.03.2019 has been declared as 
Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. An kit Sadh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND l(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ranju Kumari 
D/0 Charanjeet Singh 
RIO Dron Kirani, Thatari, Doda 

vide Notification No. 1704 dated 30.03.2019 has been declared as 
Absolute/Final. 

By Order ~ .---\· OV'- :}-.~?lc(}\ ~~\ 
.,.--, ~ '-~---/ 0 ) \ 

(Mohammad Y as in Be.igh) ~, 

Registratd~~n~\ 
/bq'l- ll<>!/~ / t{ated: t:,{, lo 3/'M '- I . OA\ . 

I I 
No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Bhaderwah 
5. CPC e-Courts High Court of ~&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ranju Kumari, Advocate 

...... for information and necessary action. 


